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the result of the very unfavourable
working conditions obtaining in the
Indian Council of Agriculturai Re-
search. This organisation, you may
well realise, is a very important
organisation as agricultural production
is the subject-matter and we know
that this organisation does valuable
work in this field. But it is said that
in all our national institutes and pati-
cularly this organisation, instead of an
atmosphere of research and investi-
‘gation bureaucratic methods have
got hold of them and the scientists are
unable to pursue their research or
investigation with proper opportuni-
ties. It was pointed out that for scien-
tists working in the field of biochemis-
try in their laboratories there are no
chemicals and they have no separate
places for maintaining chemicals or
other things. Over and above that
a serious lacuna came to my attention
that these national research institutes
are not  statutory Todies. Those
working there have no protection of
their services. Thig js the situation
which is creating frustration and de-
jection amongst our scientists who are
either leaving the couniry or, as I
told earlier, suicides also have occurred
among them. This is a matter which
should seriously engage the attention
of the Government. An inquiry should
be instituted into the way in which
our research organisations are func-
tioning and, most of all, statutory
safeguards must be provided for those
who are working in these institutes.
That is what I would like to bring to
the notice of the Government and this
House.

STATUTORY RESOLUTION APPRO-

VING THE PROCLAMATION OF

12TH DECEMBER, 1979 UNDER

ARTICLE 356 OF THE CONSTITU-

TION IN RELATION TO THE STATE
OF ASSAM

THE MINISTER OF HOME AF-
FAIRS (GIANI ZAIL SINGH):
Sir, I beg to move the following Reso-
lution:

“That this House approves the
Proclamation issued by the Presi-
dent on the 12th December, 1979,
under article 356 of the Constitu-
tion, in relation to the State of
Assam.”

Following the resignation of the
Janata Ministry headed by Shri Golap
Borbora, a Ministry headed by Shri
Jogendra Nath Hazarika of the Asom
Janata Vidhayani Dal assumed office
on 9th September, 1979, In the wake
of the deteriorating law and order
situation in Assam, the Congresgs (U)
and CPI withdrew their support and
Hazarika Ministry was reduced to
minority, . s

In his report to the President, dated
the 11th December, 1979, copies of
which were laid on the Table of the
House on 23rd January, 1980, the
Governor recommended issue of a
Proclamation under Article 356 of the
Constitution. He also recommended
that the State Assembly may be kept
in suspended animation.

Possibilities are being exploreg for
having a stable Ministry in the State.
It is, however, possible that no Ministry
may be able to assume office by the
12th February, 1980 by which time the
present ‘Proclamation’ wil] expire un-
less approved by Resolution of both
Houses of Parliament. T would request
the House to grant itg approval to the
proclamation issued by the President
on the 12th December, 1979 in relation
to the State of Assam.

The question was proposed. -~

SHRIMATI PURABI MUKHERJEE
(West Bengal): Mr, Deputy Chairman,

Sir, while giving our approval to the

proclamation of the Presidential Order
with regarg to the dissolution of the
Cabinet in Assam, may I point out a
few concerns that all of us as Indians
have towards what ig happening in
Asgsam now? Sip, it is a fact that the
Ministry headed by Mr. Golap Bor-
bora was instrumenta]l in unsettling
the issue. Heg started the initiative It
was ‘his Government which printed



35 Statutory Resolution

[Shrimati Purabi Mukherjee]

formg for cancellation of the votes of
the voters in different areas and even
employed police officialg for it. The
police officials used to go and get the
signatures of some village people on
blank paperg and then those papers
were brought to the office and some
other officials, including the staff
there, used to fill up those forms. It
is unheard of that the whole police
machinery is used py a Chief Minister
and his colleagues to get the blank
formg signed ang then the formg are
filled by officials negating the right of
voting ag voters of hundreds and
thousands of people. It was done on
two grounds: (1) those who don’t speak
Assamese language; and (2) those who
are religious minorities, It ig a
matter of shame for any Indian any-
where that they can behave in such a
way and utilise the Government
machinery for the selfish ends of the
party in power. Then it came to such
a pass that a frenzy was aroused,
passions were aroused, and it became
a communal thing. No right thinking
citizen of India  approve of such
moves. Ultimately, Mr, Golap Bor-
bora’s Cabinet had to go and then
came Mr, Hazarika’s Government.
That Government also could not
control the situation and there was no
alternative to have a spell of Presi-
dent’s Rule there, though the Assem-
bly was kept under animated sus-
pEHSion_ Sl g n e o e ,'

Sir, what do we find there in Assam?
Assam wag a very big State with so
many ethnic cultures, with so many
groups speaking different languages,
having different wayg of life. They
all were living peacefully, Then at a
certain stage the issue went so far as
to get ag many as five States out of
Assam, Even now the people there
are not living in complete amity and
complete,  co-operation with each
other. The State Government there
not only failed miserably but was also
instrumental in  having this unrest
created in Assam, Right thinking
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part of thig country undergoes this
king of turmoil, we cannot keep quiet.
What happeneq there ig that there is
a large chunk of Muslim community
which felt all of a sudden that they
do not have any citizenship, though
they were voters for the elections
starting right from the General Elec-
tiong of 1952. Now all of a sudden
they were asked to produce certain
documents. Sir, you know that this
being a border State, so many refugees
also came there and so many Muslims,
due to the pecuniary conditions, from
the other side 'of the border also cros-
sed over to thig side. May be they
do not have valid documents. But
even then they were allowed to stay
there. There was a stage in Assam,
just before Partition and beginning of
Partition, when a rail-road link was
established which connecteq the
border of the erstwhile East Pakistan
—at that it wag East Pakistan—to this
side of the border and which was
instrumental in bringing in minarity
community peoble and concentrating
them in different border areas of
Assam, We do not approve of it
because there was no  justification
for having that rail line in
the interior wvillages going right
upto the East Pakistan border only
to bring the Muslimg so that the Gov-
ernment which supported the Muslim
league Ministry could get a big popu-
lation of Muslimg at that time, Then,
while the Mujibur Rehman revolt took
place, people had to take shelter, both
Muslims, mainly Muslims, and Hirdus
in some parts of Assam. The other
refugeeg from the then East Pakistan
also crossed over. Naturally, the
economy of Assam was not only stag-
nated but it declined to g great extend,
A gmall State like Assam could not
accommodate all the people who
crossed over. Sir, their’s is a legiti-
mate demand when they say that
Assam cannot take the whole burden
of the then East Pakistan’s Bengali
refugees, thg Muslims who crossed
over and also the displaced persens
who came from 1948 onwards mainly
from Sylhet and other adjoining dis-
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tricts of Assam. So, their economy
suffered the employment opportunitieg
also became less and less for  the
Assamese, the sons of the soil, There
- is no doubt that they are suffering, and
¥ do not know if effective steps are
being taken.

Taking advantage of this economic
suffering, when g particular interested
section, however strong or weak it
may be, callsg for agitation, it gets
public support. And when the people
come forward, it is mixed up with so
many gnti-social and anti-naticnal
elements also in it. They take full
advantage of the situation and create
a law and order problem not only for
that particular State but for fhe whole
of India, Ag a citizen of this country
I can realise their agonies. I can
realise the price risg that took place
because thev cannot be self-sufficient
with whatever they grow. They must
have things from outside, anq outside
meang outside Assam. Sop, naturally,
they feel that they should not take
the burden of so much of excess popu-
lation, ' _

Then, we know that some of the
anti-national elements gare getting
support from countries which are not
very friendly with India. They also got
mixed up not only in Assam, Megha-
laya ang other places, but in the whole
of the North-Eastern region, and it
became really a problem. At this
particular moment some anti-national
elements who got into the movement
are issuing leaflets, It hag now got
absolutely out of control of the stu-
dents who started the agitation. The
anti-national and the anti-social
elements are rampant and they are
trying to start a  sessionist move-
ment.

The Government, up till now, has
shown utter negligence utter callous-
ness, in finding out a solution for this,
The students of Assam met me, They
said that their demand was not to turn
out any citizen from their State and
that they were being maligned. I
agreed and said that I also felt that
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they were being maligned and asked
why they were allowing the anti-
social and the anti-national elements
to regr their headg through their
movement, They denieq it and said
that they had come on their own and
that it wag very difficult to get them
out. The result is that some of the
people who do not speak their jangu-
age, have been forceq to leave their
hearths and homes, Theg Bengali
population, the people who are Ben-
galis, who were voftrs not only in one
election who were born jhere and
who are living thereg for generations
and generationg are also being
harassed, murdered and butchered.

The minority community people are
also feeling the same stressegy and
straing and their houses have been
attacked. There is a leaflet, a copy
of which ig in my possession, which
has been surreptitiously circulated by
those who are taking advantage of
this movement. They say: ‘What i3
this India? We want to go out of
India. We want to be free’ And in
that leaflet, they have given a cata-
logue of their steps and they have
mentioned the namegy of persons whe
are to be murdered. They say: ‘First
start the movement. And if you feel
that you can do it in a non-violent
manner, you are absolutely wrong.
Don't follow Gandhiji or Jayaprakash
Narayanji. Their method will not be
applicable in India, You have to
have a bloody revolution” And in
that they mention that the first two
vietimg will be Mr. Sarat Chandra
Sinha, erstwhile Chief Minister of
Assam and leader of my party in the
Assembly there and Mr. Dev Kant
Barooah. These two will be the first
victims. Then in the second list
there are nameg belonging to most of
the parties, And in the third 1list
they say that this ‘puja’ that they
have started will end with the sacri-
fice of Mr. Priya Ranjan Das Munshi
and Mr. Jyoti Basu. I do not know
why they have brought these twc
names who have got nothing to do
with the Assamese movement or with
what the people are doing there. Now
thig is nothing but an incitement to
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violence. They are not only inciting
people to violence but they are killing
people every time. I do not want to
mention the name of Rabi Moitro
again. It has been sufficiently dis-
cussed. They gay it have got nothing
10 do with the movement. And what
was the fact? Two or three versens
who are employees of that organisa-
tion were attacked and ‘they were
lying in the. hospital. Dr. Moitro, a
well-known scientist, felt that ag he
was the Manager he must meet the
employees who had been attacked
and who were lying in the hospital.
Ag soon as he came near the hospital,
he wag dragged out from his car and
mercilessly beaten with stones and
other tools. When he died, even his
face could not be recognised by any
of hig relations. His body was
identified through the ring that he
was wearing on one of his fingers. 1
am saying this not because I happen
to be a Bengalj or Dr. Moitro was a

Bengali. It could be an Assamese
also; it could be anybody. Do we
encourage this kind of thing? Now

the other day, the Fomward Bloc
Members, Mr. Amarbrosagq Chakra-
borty tried to say, “Come and wvisit
the refugee camps in Cooch-Behar,
in Alipur-Dua, on the Aszam
border. -They are staying there
even now.” What are you doing io
rehabilitate them? What are ycu
doing to hold elections there? We do
not support that foreigners should
have wvoting rights, It they are
foreigners, they cannot have anything

to do with our country, with our
voters’ list. But in the name of
‘foreigners’ we do not want any

harassment, Mr, Sarat Chandra Sinha,
who is the leader of our party, there,
has also said that we do not want
harassment of any individual citizen
in the name of ‘foreigners’. So, the
Government of India has to find out
a solution for this problem. And if
you dilly-dally with the matter—it
has already gone beyond the control
"~ of even those who started thig move-
ment—it will be encouraging anti-
national, anti-social, secessionist ele-

Assam

ments anywhere in India to raise
their heads again. Sir, the turmoil
should not be allowed to continue. It
is not only the case of Assam; it is
everywhere., Dissolution of the
Assembly is not the main thing. I
want to know from the Minister
what ig their analysis of the situation.
What do they intend to do in this
matter? The question of dissolution
of different Assemblieg has also come
up. In this particular case, the
Assembly is kept in suspended anirna-
tion. On the other hand, there is the
question of threat to all elected
Assemblies. May I say, with all the
emphasis gt my command, that if you
believe in democracy, if this Govern-
ment has been elected democratically,
then those who have been elected to
the Assembly have also been elected
through the same democratic process?
If you honour any democratic system,
how can you dissolve the Assembly?
By thig very democratic system they
have been elected in the State
Assemblies. So it is not a question
of who rules the Government of India.
It is a question of democracy which
has come to stay in India, we will not
allow any one of them, any one of
the ruling party, to have thig feeling
that they can get away with what-
ever they want. It is very easy to
put pressures on Rajya Sabha Mem-
bers for defection. Ang those who
are defecting, their voice iz the
loudest in this House becaus: they
want to prove their bona fides. Let
me say this, even if we do not remain
Members of Parliament, we are loyal
and sincere to our party and we will
resist their attack on our party and
we will resist this method of defec-
tion. A man has been elected on a
porty ticket. But he does not resign
this seat; he quietly goes over and
sits there. If is not buying, if it
is not purchasing, MPs, what else is
it?

st w3 wga few (faew)
sTawrafa Y, § ©F agg wgcaqe

TEAT T FIH §IT FTHT AEAT 8
wEY ST T EATT ATFT FEAT ATEATE |
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far gret &1A saaear faa v fe g4
g ag ¥ IATAT ARATE 1 Faruw AT
THRE .. ... (Interruptions). IAH
F9T &) &1 9 form eqre FY w4Q
51T 797 7 FOISE 3@ ¥ gwar fwar
T ) WIET T fAATE o 5 198F 7%
TUF TATE TIAATT G198 FT AL Fopar
TET AT 1978 F ITHAIT HHYT FH
R TTAGIURAT G TG F TS
aFEY WX TG T ¥ ANE § I 1w@A
g FITFFAT 74T, . (Interruptions) |
& Ta1 Sar g 5 Tar aEl F v §
gl AN A AT 31 Iy TG
3 AT FT 5 MEIIX TR W Wy
@ EAfagIR F@IIA gTU 144
ALY FTE @i F1awq F Far - #AiT
FrgrATe q% s e fF 7 wwa
R FL GH | 58 T9 FAGEHTEF FT gL
T F) wrEAT FT G E | zEfae
& w7 Tigar g (% 78 7 ot fagrz
FT GLHIT FT oG T TeT AP, . .
(Interruptions)

SHRI JAHARLAL. BANERJEE
(West Bengal): Sir, on a point of
order. What is all this going on?

N e awa (Fagmd)
IUEHTGTT Y, § wTOHT gegar &
far a8Y <z T@at i qren A 3wl
FITY FY AT | FER TF AT
qrFF & Ay fagiiata ¥ faegw
AT E MTATST IR qIT 3T FH7
sarT AeE fre gu &) s afq
ST, HGT FT GREAT AT F1 AHEAT TE
g dgx gUN  aweAr @
T AW ST & F% Haw oF g 997
F T 077 qT AT GH A7 ALY
N agIFa A | AT @ fag
T TATAT & THT A, ATy | qw
TRy PH(FZLIM F FL Al @
WY - T T T W gEA F
TaY 7Y | qE 9% § S9fF gaw F A
gfawirg: ofy faaog M oo H
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Czaaeqy v@y ¥ afay § 917 graray
F RO FTHIH ARL FLATTY AT
RIFA FT FTR T F {7 IATART,
fagr, wsq WA AT AT & AWGR
T WAL TR G&4T § 37 Ty &
FfY AT F17 AR F F1HFAE |
3q F1T0 HY & AR q7 g IqT BT yrawh
a1 fETNT-ANT o 33T FTEE
¥ AYF FIL@IA T IAHT AT TE
AT T FTEMT § gfasing: aOFA
R FI T T 73-I9 MY 92T
ArCATEA1 g ) 93-4F I9 Wy o5 qH
IFH AT FAWT HY @1 qq7 | 37
AW A 39 LTS AqG T I WA Wiy
e AT TraT 48 AT TF F7O0 47 gt
Ty ¥ 97 AT F /AN JE WIAT 07T
2$ | 5N ¥ g8 797G grE 7faw g
g€ snaata o), §R 99 AW wAA g
fr fra awg & &8 =i @@=
frdl IFa # IT AHAT FA W@
g df wme g ¥ A w1, few
qF ¥ A TEA T 3§, Bl
BE SUE T ¥ Wiy § | "Hw
F o 980 gWT 2 ) TR AT
TRl &30 IX T FIWERT & AT
gfesi  wad o sgaEd ¥ 0 9@
g wfew gao5g ¥ § B =
FEMT & AR AR & dm AV
faqg T § | mEE & AW oy
IRt wwg w4l fmmay g 4 fEaie
F A {l WIEW gagm § 9T
gax il ¥ @w o § 0 @
T & wEm § wraifei w own
| gl ST W7 O gae ww
¥ AW ®EET agdl W Wo§
gafeg  SRF AR W oamwEmr @
gy Fia ag § o I wgw F
SET AEE g L ATE F wEdl
ofgw 8, SHim &7 § | AWd &
T FT AW ATHIA H qg4 x|
sl a1’ g 5 fewasm gl



43 Statutory Resolution

[ <twias gleq]

BEC IR Co TC U
FHy WY AT & g7 ¢ gEr H
AN JrETA F |0 FE AT AT T
Cgrgrr w wdw 9fw #o&dr F
@i o gEl w6 S gear ¥
grafagt & 9T @ 0 w7 adl
9T FEY @0 | TF w0 ¥ A AE
a7 g ggq anr | fggeE &
draR ¥ aE S AN ¥ W FH
- gerr % agt ¥ wevgenw fgg WA
"% mw wifs wam SAE &g
qaflE gIar 4T L F AW owEm
“H omwr wC T AT AL Ag WY
gy @Ay w0 g adl, ow
FZA AT TTTATNT G AV AATA
ayr fF FTAE w1 CEC FFT AT
w foag wd: o9 gg S& ifee-
am ¥ fawg & sm@ 1 A7 34
gag ® o Agewe wer faar w®y
gz atg 7’ § fF wa 9 war
fF gl Agl, w” @I ¥ AR
qigA  OF AREA-IgE grq aa
gt 1+ at@ ag @ w7 feegww
¥ gz & I} ¥ AW v F
fao U FAGT FAT AT 1 IE
g fod & 5 RF R oAEM
1 $ez wifeeqw # frar fear s
Aot X zaw fadw frar v e
F& & ag feealqga & 38 I
w4 ot B wweedn wfl, W= oA
¥ me & wEw Afwa-aga qOrq
g1 o ®ye e qifEam v
¥ ® qEdy ¥ @ w7 faq s
¥ ag @ & gEgEfys  qEdr
¥ gfm g Al |
- grgarfyy WAl w1 B 9%y
i frard 1 AfE mEm w
- foqfr §, SUF! IE WS AW |
T ae@ § 1w mrafeEr o
- gifgs W gieFfas waaml ax
wrar fear @ g & 1 wrartEt
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I g WEHT @gdT wT @l g fw
1T oY IEFT gEear W gEr W0
wY g M7 Sy Q9T F oamw
B 9T @ & AT 9T AWM &1 e
T AT R UF TOF OFRAT A a9
Fowar ez @ & fSg qw ¥
BIEFMIT T AfEIE AT AIAV
sAim ¥ AfFx g1 e § W 9aF
S FT oAMA Iy f54 YERT §
wig faar war & 38 feata wigrm
§ Y g1 7N &, % TRITF AR
wAM ¥ AP FOg0 @ &
ITF FA]T I TFICH Jiyw
qEFr FagEy ®F K G970 Fia)
LA

N

.

IAFT AWME 3 FT§ I @Y
er @t = § 5 wiesfas gfe
T T TS G AACRE L AW
sy § fv @g fdi W@ & 9m
T G § T § a1 wWAT g
oY 7gi & w0 fEwe F A
F®T deAr H AT N F A F
uedr desfa N agk 0 &)
IAC AW F AW AT It ¢ § )
I9 gF AW A I q@ AT w0
#1 & fF 3 agi v feage =v
% 1 Ffa Fw F amAw
W oaga I Aemr § mam § §
oYL §IE AT ArA@At {0 WM
F g 1 zafee g% waw
gaEAl Fi ATF A< qEesfas, W7
gtz & Agar § « AWl ¥ A=
StowArE &0 wEAl G1r g <@
g sas waicy fear sEr =i
Me d UF gak & w faw &<
® g%, 9% ggig  fwar  Srar
Ty | SwgwTId S, WEE w7
gfagre agg QoW § ug fear @
four gav aff & 1 aErfaw gfe
¥ W1 sewt sfowE aga a9t G
§ 1 & wrwm gwe ¥ wigw
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L 4 T & wwEEs € Of S
AT FF WA F AT FF WIT
& qfream & 1 W W FG
W% 4 feez g ar woawm, ga &
e FeEAAT g0 F get qq ag
M TG F OAEET FT oqE0 R
& TAF ANT F1 o ® § A
5 F 3iz7 a7 07 §, TH 64T g4
FEITAT F g GLFET B

My

R
FOAT wifgg 1 AT sFR F
QI W AT A T A7 34

ECCTNE Tt G i IEA C R E R e 1 i
T q530 97 | FT AT G
IR WG B ASITE, 3VF &T
& W EAAIT F W I qwdd
FI AIANL 7@ I LT wveovAy
oz wfger & fagg & faaqr &%
RAT FE TEIT qF A4 FT AT
qatad &1 ST 9 & a8 uw fq
frgeam & Favw g oF@T oW
RAWSIIT WEATAT A7, TTAIA, HA-
feroate gadog, walorr A gaiE
fraraleal & wregm & M F9 7T
39 UFET & grewq ¥ ST WY &Y
amiqr #g3 &, fwasr oudr gal
a@ & gqatas & 39 fgew #
AT Fy GG T TIEW FLE G
g 1\ z3% ux wgas ferlg 3@
W ¥ d30 g1 AFRAT g WAL AMA
agt & desfa #1 I & faq,
g w0 qff &7 9@ F A F A
# wy'ay & fad, agh ¥ ofwal
9T IFF FEFRT @A I F fa7
- 3faa g & faww & fear Qv
CowmmE ¥ maAar g oA wiRtad
X F QR qATET TIT H FEIE
¥ &7 wEam M7 ag ag "qAOx
FA ¥ gL Z TAT AT N
R uwRfwezg ¥ grat § oFar
wigar @1 f5 gataa ®1 g% gOE

\n
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I FAT AT WET & | 3g a9

o8 arqd & % waw wJ shwd
few wd § agt F wehgawifai
¥ awms orfexy fear oo gad
% IEmT IAd faaw ¥ fag
wrar o oF AW & oW fay €
AR A ¥ agy awed § o
fad gt & oo & =pgwr fw
qg I@ WNEAT AT WATHA AR
IFT F A WL AW F qfzow A
farar % gly Mz #F oWk 34
TR F AN I FF T OF
wiafl &  wifus gwa A%
g1, ITEr awErfEd gqdEr W §
ot fr afedl ¥ adf gf ¥ sENw
T &L, 3A 9T faqe FW@ §e
qg 1§ FIA IZ AT A A @A
afsar qT 3@ AFEHEA § g

#2r W E 1597 WY 9% § W

F W g I agd afgdt #
67 & faqd arfy @9 Q1 9%
ganfa o, s wdE
w7 gz aifre | fagrd wEa-
AT 9 wAER g A ez qifE-
WM § awd a fagrly gEaAEi
F ®Yar fF gw qg & WO WA
T g TR ¥ AW & gH A
AT AT A @ i 49

46

T § guaar g fF osaw W

Fo wadw gwerd §, S§ 9T W
zasr fraa o wifed =
aReyT &7 foq e ¥ faxmww fEar
FT | ATFA G gV AT TF A FT
eriR cEr AT arigd fw oAy 697
Tefr  geEE  qaAtdd w1 9T
F gdf fgex &1 OF HAT TS
FAMT @A § AR W W ¥
F wd § B ag 1 O qARA
qady § W oA F agders &
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[+ Tmtder @R

IFFT HeyWs | ofcms v fEmn
w1 MR =g F AW #r O
T LT &1 B F&  gae
At F gt @ T ofEmosnd
za% fad gwmT 1 g9 @1 F&
FZq 514 =ifgd | zafed 8 aaw
§ =g f& =g ag &F Al
§ maar g wfoe #X AR
TR Al wwEd § 39 9% agdaat
F 9T fa9e F&F IIA SFM@
gw %9 F1 fmw w3 H g
HTH g a1 § 5 oamd AF
Ty F1 gay fa@n

SHRI BHUPESH GUPTA (West
Bengal): Sir, we are glad in the sense
that we are having another oppor-
tunity of discusing the situation in
Assam. Sir, as I have spoken earlier,
1 would speak now with the object of
not aggravating the situation but de-
fusing it in the first instance, to
begin with, and then to explore the
pussibility of bringing back Assam to
normalcy. That is why we should
apply our mind. But, Sir, the prob-
lem nreeds a little understanding. I
get a little upset. Neither the Home
Minister nor the Prime Minister goes
there, but probably the situation is
ssught t6 be understood through our
former colleague in the House, Shri
Yashpa; Kapur. Sir, the presence of
Shri Yashpal Kapur in Assam in
order to study the problem and
understand it or defuse the problem,
if yeu like, does not evoke any con-
fidence. On the contrary it creates
derision among others who are not in
the admiring circles of the Prime
Ministers estallishment. I am not
saying anything for or against Shri
Yasbpal Kapur. Thig is not the
occasion for it. But do you sincerely
believe that Mr, Yashpa] Xapur's
appearance on the scene as an emis-
sary and adviser of the Prime Min-
ister to find a soultion to the problem
would create any kind of enthusiasm
or positive responsse of the kind that
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you need among other parties and
organisations? I am afraid that it will
never do, and it has not done. There-
fore, my first suggestion would be
th:t the Prime Minister and the Home
Minister—if you like you can take
Mr. Makwana also with you—go there
and study the problem themselves.
This emigsary business must end.
Thig is another name for extra-cons-
titutional authority. Sir, we are told,

he went on behalf of the Party:
Then the Party President should
speak as the President. Then it

should be announced in the papers
that Mr. Yashpal Kapur has been i0
Assam as the emissary of the Cong-
ress President. She can choosa any
emissary she likes as the President
of the Congress, but the moment he is
mentioneg as the emissary of the
Primme Minister it takes on a different
connotation and meaning. That is
why I am saying this. Sir, we would
not like to be ruled by extra-consti-
tutional authorities of any kind,
chether it is of the previoug Govern-
ment or thig Government or the Gov-
ernment that we had during the
Emergency. We have had enough of
it—enough of it

Now, Sir, coming to this problem,
the solution does not lie in defectors’
Government in Assam, at the moment,
defection is a roaring business, I am
+pld that Members' houses are being
‘raided’ in a friendly manner, and at
midnight, by Cabinet Ministers to
persuade defections. Even we are not
spared. Perhaps the h on. Minister
should know that this is not the way
tc do things.

Now, Sir, in Assam, defectors’ Gov-
ernment will not solve the preblem.
Neither will the Janata Government.
I say this is because the Janata
Government’s record is one of
aggravating the situation in the past.
In fact, the Janata Government had
been an instrument in  creating the
agitation. If the Janata Government
comes again in Assam. I am afraid—
and I am advised by our
friends in Assam— it is going
to be an instrument of the-
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present agitation, Therefore, neither
should it be the Janata Government
“nor a Government which somehow or
other mamipulate delections. How
to find a solution, you discuss, Sir.

The political situation in Assam is
two-fold. First it is the law and
order problem, which should certain-
ly be tackled. Sir, it is a matter of
shame that arson, murder, looting,
etc. have taken place on a large scale.
It has shamed the nation. The people
of Assam are p people of high culture
and it has not brought any good
name to them. Even those who are
in the agitation today will one day feel
ashamed themselves and feel sorry for
what they had done. They have been
misled., This is what I say. But, Sir, it
has the other aspect also not the
law and order problem alone. 1 say
this law and order problem is im-
portant when the murder is taking
place, when the arson is taking place,
when the looting is taking place,
when the rioting is taking place. You
have to suppress them. There is

no
guestion about it. You cannot allow
the murder to be committed, You

cannot allow the houses to be burnt.
I agree. But, Sir, it has also a bigger,
political social and economic aspect.
That also needs attention, and the
leadership there of the Government
should pay attention to this aspect.
But, perhaps, Mr. Yashpal Kapur’s
perception and comprehension would
not be of the quality and order of
what we expect from Mr, Kamalapati
- Tripathi. Sir, that is why 1 said that
I do not consider it to be a party mat-
tor. It requires that all of us put our
heads together. But Sir, the problem
has not come all of a sudden. It had
been growing, boiling all the time.
Thuring the Congress regime, why was
the problem not solved? During the
Jast 20 or 30 years specially after the
‘Nehru-Liaquat Pact, we should have
paid attention to the solution of the
problem of citizenship of those who
had come, Today, one does not
know who is a citizen and who is not.
Tven after the signing of the pact bet.
ween Mujibur Rahman and Smt.
Indira Gandhi in 1971, the problem
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was kept hanging fire. No proper
steps were taken to identify the citi-
zen, to make certain arrangement.
which would not create the kind of
situation that has come over the ques-
tion of citizenship.

50

Sir, now I give the background of
this problem. Sir, it is a fact that
lakhs of people are involved in the-
agitation. As 71 said earlier, they
have been misled, 1 am only gorry
for that. But there in the agitation,
there are other forces also. W2 tound

that from whatever we have collected
some

information and I talked-
to people from Assam  also.
Well, Sir, the  secessionist forces

are there, the chauvinist forces are
there, the communal forces are ail
there. Now, Sir, take the case of
communal forces. When the agijta-
tion gtarted, the RSS entered it. RSS
is not a strong movement in Assam.
They entered the agitation about the-
time, I think, in November, - Mr.
Rajender Singh, General Secretary of
the RSS toured Assam and he called
upon the Hindug to unite and drive-
the Muslims out. RSS mentioned
this angle to the agitation. Go
againrt the Muslims, attack them and
drive them out. The slogan is
foreigner. Foreigners are those
who are Muslims, belonging to the
minority community. The RSS gave
this slogan that they should be driven
out under the overall cover of the
slcgan of foreigner. Then came the
slogan from the RSS quarters

: ihat
the Hindu is not a foreigner in
Hindustan; the Muslims are the
foreigners. Have you found out, Mr.

Home Minister, whether such slogans
were given? 1 have verifieq from
very responsible political leaders,
including the Members of the Assam
Assembly that it was so. Sir, these

! RSS people have been particularly ac-

tive jn North Kamrup, specially in the
Mokalmoa area of the dijstrict and the
Damdamz area. In these placegy and
other places, one set of people had
been gactive. Then, Sir, the RSS com-~
munalists entered. Then the
secessionistg came, Now we:
find that a co-ordination committee
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has been formed of the secessionisis
elements from Mizoram, Manipur,
Nagaland, Meghalaya and Assam and
they have formed, what they call a
joint liberation front and their slogan,
the secessionist slogan, is the United
States of Assam. In fact, they write
T.S.A. Now, I am not confusing them
with the masses which have been car-
ried into thig frenzy and agitation.
They are operating there. We have
jriformation and they too should have
information. The Chinese are training
them in different centres. I will name
the centres. The centres are the
Barigladesh-Meghalaya border on the
Bangladesh side, the trijunction of
‘Mizoram, Burma ang Bangladesh and
North Burma, China and Arunachal
border. These are the three Centres,
where the Chinese are training them.
When we-expressed our hope in the
President’s Address and elsewhere of
establishing good relations with China,
get China first to stop such activities
which they are now carrying on,

Now, Sir, 1 have got one more
thing {0 mention which is no less
sinister, namely, the so-called project
Brahmarutra. It is a C.LA. project
and there, Sir, the CIA operationg are
going on in the whole area. The
Home Minister may kindly note if.
ifere is a copy of the circular which
1 have got. It wag issued by the U.S.
Embassy people. The circular says
about the project;: “With the agree-
ment of the State Department, the
Special Operation Research Office,
SORO~—they call it SORO—o0f the
Gecrge Washington University has
asked the U.S. outfit in India for help
in conducting sociological reszearch in
the castern States of India including
Sikkim as wel} as Bhutan. The aim
of this research is to throw light on
the public opinion in this region to
establish whether the present status
of these States remains acceptable or
whether there are indications of the
formaticn of a new State in the cur-
rent problem.” I ask you, what action
have ycu taken against these people
who are operating in the guise of the
Brahmaputra Project, under the cover
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of this project, which is a known CIA
project in Assam? It has been going
on for some time. (Time Bell rings).
Sir, let me finish. Give me a few more
rainutes. I have read the circular.
The circular is marked limited offi-
cial use, and I quote “Limited Offi-
cial Use”. It also bears the mark
“US. Government Printing Office
1959-51-98-7TA”. Now, you see why
I meantioy this. The communal forces
of the RSS brand are in operation,
the CIA is in operation and secession-
ist forces inspired and trained by
China are in operation. Now, Sir, I
have given the background. Unless
you have it, you will not understand,
the Assam problem wil] then not be
understood.

Sir, here in Meghalaya cutsiders
are called foreigners. Anybody, any
Indian, is called a foreigner as long as
he is not an inhabitant, not inhabi-
tant, a tribal of Meghalaya that
way. Now, Sir, you have rung the
bell. What I want to say is that the
problem has to be golved. In this
connection, I invite the attention of
the hon. Home Minister—I wish to be
constructive in my suggestiong in this
matter—to what the State Executive
Commiltee of the Communist Parly
in jtg meeting held on January 19-20
proposed. They have made some
suggestions. They have said: (1) The
Union Government must determine
within the shortest possible time the
question of foreign nationals in acecor-
dance with the relevant provisions of
the Constitution and the Citizenship .
Act with due coverage for the Nehru-
Liaquat Pact 1950 and the Indo-
Bangladesh Agreement, 1972. Number
two: Preparation of a national regis-
ter of citizens; Number three: Intro-
duction of identity cards for all Indian
adults; Number four: Preparation of
a revised voters list deleting nameg of
all fcreign nationals and including
names of all eligible Indian citizens;
Number five: Set up a mechanism
consisting of Government officials and
popular representatives at GP and
ward level; Number six: Detection
for the deportation of all foreign
nationals through legal process and
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sealing ¢f the Yborder to prevent
future infiltration, etc, These are the
gix suggestions. The Assam unit of
eur party hag drawn pointed atten-
tion to the fact that chauvinist forces
are utilising this situation for further-
ing their own objective in Assam.
This vou must understand. Obviousiy,
it is directed against the progressive
left democratic movement, ip parti-
cular and against the well-being of
the people of Assam.

Sir, here, one comeg across two
things. As you know, under the
Nehru-Liaquat Pact, it was decided
that those Muslimg who had left
Assam during the riotg of 1959s,
when they come back, would be
treated as Indian citizens provided
they came back by mid 1952. Nothing
was done after that. When they came
kack, the matter was kept pending.
They automatically would not become
the citizens as per the Agreement. But
N0 measure was passed; no steps were
taken. Then the agreement between
Shrimati Indira Gandhi and Sheikh
Mujibur Rahman of 1972 provided also
that those who had come back to
India on or before the 25th March, 1971
froms Pangladesh or erstwhile East
Pakistan, would not be deported and
hence they would be eligible for citi-
zenship. Even that was not properly
implemented, not in the sense they
were forced out but in the senge that
machinery was not set up to give them
citizenship. There was no arrange-
ment for their acquiring citizenship.
That iz how the problem gathered
and now we are in the midst of it.

I would not go into the details of
it apart from the fact that there are

legitimate grievanceg of economic
developreent, Assam, undoubtedly, is
neglected; Meghalaya, Mizoram:,

Arunachal, Manjpur, gll are neglect-
ed, as we know. BSir, everywhere our
party is trying to restore peace. We
have received a letter, rather one of
our local party leaders, a leading
member of the State Committee has
received a letter, 5 threatening letfer;
his name is Mr. Kando Lanog,
$hillong. The letter is written in their
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language and the translation is: “This

time we will forgive you. You are a
traitor. We know you collaborated
with Bangalis, we knew it, to enrol
them in the electoral rolls. One bul-
let is the answer; enough for you, ,.”
Such ig the letter . . |

SHRI AJIT KUMAR SHARMA
(Assam): I want to ask our senior
Member, Mr. Bhupesh Gupta, whether
the letler relates to Assam.

SHRI BHUPESH GUPTA: T am not
saying that.

SHRI AJIT KUMAR SHARMA: You
are veferring to Assam. Why are you
bringing in this matter which does not
relate to Assam? Please don’t bring
in irrelevant matters, to defarne the
Assam movement.

1 pM,

SHRI BHUPESH GUPTA; 1t is very
relevant. Don't get agitateq because,
as I said before, it is a part of the
whole scheme of the gecessionjsts. I
am not blaming the people of Assam.
Far from it. I am sorry for them;
they are being misled by soma people
and 1 named who they are. They are
the RSS elements; they are chauvi-
nists; they are CIA people, This
js what 1 say. 7 am the last
person to blame the people of Assam.
People sometimes go wrong if they
are carried in this manner. We have
seen how people went wrong in the
days of communa] riots in the old
days. Now, Sir, I say that we are in
the midst of a big conspiracy, Assam
development should not be taken as
if some people have suddanly gone
wrong. It has been planned, it has
been going on, it hag been hoiling all
the time and the responsibility must
be borne not only by the Governments
of the recent periods, but also by the
previous Congress regime, That is
why 1 mentioned the Liaquat Ali Pact
of 1950 and Bangladesh-India pact of

1971. You can understand we have a
backlog of problems. My {riend
should understand this. Why should

I oring in irrelevant things? This is
very very relevant. Whole Indis i%
in turmoil. Asgsam hag becoma epi-



55 Statutory Resolution

[Shri Bhupesh Gupta]
centre fcr the moment of this tur-
moil unfortunately, because we have
not ¢olved our problems. This is all
1 wouid like to say and I have given
the suggestion for the consideration of
the hon. Minister.

1 woulg like {0 make only twe more
points. Assamese people have some
iegitimate fears also. They have a
fear that they are going to be out-
numbered by non-Assemese. That fear
ig there. It seems they say that the
popuiaticn in Assam has inc¢reased by
35 per cent in the recent ten year
period as compared to average
national increase of 21 per cent
or so. So, they feel that they
will ke outnumbered. Whether the
fear is justified or not that is a differ-
ent question, but that fear iz there.
And we have totally this fear. This
ig very very important. I do not say
anything more on this subject, but
this fear has to be taken note of. This
is kteing exploited by chauvinists,
comm.unalists and _  anti-progressive
clements. There is no doubt ahout it.

There is another point about the
votars’ list. Yes, Sir, a large number
of names have been enroliel which
should nct have been there. That is
their zllegation. Equally, it is said
that a large number of names which
should have been there in the voters’
list have been excluded from it. The
rnatter came up before the Election
Commission as well. When the Elec-
tion Commniission met the leadecs of
the parties or discussion, before the
election, it wag admitted by all that
the voters’' list was faully on two
grounds. There had been wrong in-
clusions and also there had bean wrong
exclusicns on a large scale. There-
fore, the demand was that the electo-
ral rolls should be revised in order to
include all those who are eligible to
be voterg and to exclude the names of
those whom what they call ‘foreign-
ers’. Now, BSir, this is to be gone
into swiftly and a solution found. A
large number of people are in the
camps. Some say their number 3s
40,00¢ end some say it is more. They
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shoulg »e rehabilitated proserly. In
the case of those whose citizenship
has nct yet been settled, they are
scimething like Stateless peuvple, soime
provision ghould be made for them
and arrangement should bz made jor
their setilement. This is the factusl
position. Before 1 sit dowsn, again T
apreal Lo all concerned that they
shculd sit together, discuss the matter
and come to a settlement of the prob-
lem. We should work together fer
finding cut a solution of this prohlem.
(Interruptions).

=t gfe wiwT wwe ¢ (T
da ¥ fod orer @i Afsd arw
gg AT A % U WT aF |

SHRI EHUPESH GUPTA: The mo-
ment 1 mentioned the RSS I knew I
was in hot waters, but I am sorry I
have bad to say it because the 1SS
had playeqd a big part in communal
riots, Msary had been killed there
and miostly the Muslimg had teen
kiiled there. I have given the facts
abeut the way they have poind that
problem, the way they have utilised
this sgitation for their communal
ends, as & communa) carnage. This is
what I say. Unless we take this
thing into account, my frienqd sheuld
notice that I have given factg and
figures. 1 only say that T am very
sorry that such things have happened.
We are ashamed. Our hearts go to
the victims of the riots, to those who
have been killed, to those who have
b2en maimed, whose houses hava been
burnt, to those who have been driven
out of their hearts and homes. Our
sympathieg also go. to the Assamese
pecple who have been made a victim
of the conspiracy of the communalists,
chauvinisis and secessionists and we
do hope that better counsei shall pre-
vail and all men of goodwill in Assam,
irrespective of political parties, will
put their heads together o evolve
formulag and solutions whnich will
bring Assam to normalcy, vesiore iaw
and order so that Assam where many
mingrities live can live peacefully.
And befcre I sit down, I only want to
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tell you that the big businesg e¢lement
in Assamy is financing this  agitation
sy that the people get divided and
there is 1,0 problem of having to face
agitationg from the people on their
legilimale demands—whether it be in
resgeet of wages or rising prices or
other things. Such is the problem %f
Assin,,

SHR! DINESH GOSWAMI (Assam):
Sir, widl you kindly hear a Member
frema Ascsm at this stage go that we
can give cur own version of what we
fee!? Thereafter other Members can
participaie in the debate. That will
bring the debate to a proper perspec-
tive. Will you permit me to have 1y
say?

MR. DEPUTY CHAIRMAN: Yes,

SHRI DINESH GOSWAMI: We are
discussing today a very sensitive sub-
ject. The subject is not only sensitive
but the area about which we are
diseussing is extremely sensitive and
very important from the strategic
point of view. I have caid about the
importance of the region on many
occasions, but for the purpose of re-
corcl, let me put the record straight
here also, We are discussing about
Assim., But Meghalaya hag alsp been
disc1ssed. And, therefore, we are dis.
cuss Ing about the entire North-Eastern

regis, a region which is surrounded -

by three international borders—of
China, Burma and Bangladesh, with a
mere corridor of 54 kilometres, 21
kilometres on the eastern gide and 33
kilometreg on the westery gide. We
must not forget that Assam and the
North-Eastern region have borne the
brunt of an invading Chinese army and
Pakistan aggressions. In 1962, we were
the first victimg of Chinese aggression.
At that moment, in spite of the fact
that it gaid that secessionist elements
are there, Assam stood to a man to
defend the territorial integrity of this
country. We have borne the brunt
of attackg twice from Pakistan and
to a man Assam stood again to defend
the territorial intepgrity of this coun-
fry. We have borne timeg without
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number firings from the bordering
nations. Can anybody make any com-
plaint that in those moments of natio-
nal crisis, people did not stand by our
country. If Assamese people did not
have the patriotic fervour, if we were
guided by secessionist feelings well,
there were moments when probably
the people of Assam could capitalise
on it. But the people of Assam are as
patriotic as those of the rest of the
country. We love thig country as well
ag the rest of the country loveg India.
But our complaint js different. Our
complaint ig that in gpite of the fact
that we hgve borne the direct brunt
of three foreign aggressions, in spite
of that fact that we are bordered by
China whogp jntention regarding our
country ig not yet beyond doubt and
whose expansionist policy we have
discusseq times without number. Our
complaint is that i gpite of the fact
that Burma has been the territory in
which secessionisy forces have been
given training, the Central Govern-
ment or even the Parliament do not
bother about this region to the extent
it needg attention let me remind the
House that when gseven infiltrators
crossed the border into Jammu and
Kashmir, the House was almost rocked
but when we discussed foreign infiltra.
tion to Assam on earlier occasions, T
remember, thiz House wag virtually
empty, Therefore, my friend from
Meghalaya, Mr. Whrjri, complained
that it seems in thig House, that unless
something drastic happeny in that
area, nobody is at alk inclined to
bother about it. We are feeling a
sense of negleet Why? Not only be-
cause geograghically we are isolated.
As T told you, we are separated by a
corridor of 54 kilometres. Economi-
cally this is my complaint to the Cen.
ral Government, whether it is Indira
Gandhi’s Government or Charan
Singh’s Government oy Morarji Desai’s
Government, that we have glways re-
ceived an absolutely stepmotherly
treatment from the Central Govern-
ment. I can give you thousands of
instances. I gave vou one instance
when T gpoke last on the calling gtten_
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tion on Assam but I do not want to
reprat jt. In that region where we

have the highest potential of power,
you have invested only Rgs 248 crores

cont pared to Rs. 3,337 crores in the’

northern region. The resultis that five
Stateg and two Union territories of the
north-eastern region have 5 power
production of only 830 million units
compareqg to 14,457 million unitg of
just one State, Maharashtra, Com-
munications? This ig a very strategic
area and the irony is that to a certain
extent we are thankful to the Chinese
invasion. Thig is the irony. We are
thankful to the Chinese invasion be-
cause due to the Chinese invasion we
got g5 bridge over the Brahmaputra.
You have nine bridges over the Ganga,
This ig an area which could be cut off
if the corridoy ig snapped. You never
bkothered about having a bridge over
the Brahmaputra till the Chinege in-
vaded right up to Tezpur and then
only you realised the importance of
having a bridge. It ig not for the
people of Assam but for defence pur-
poses that vou had put one bridge
over the Brahmaputra, L e

What about rail communicationg and
what about road communications
there? 1In so far ag railwayg are con-
cerned, Assam jg not vyet linked yith
a broad gauge line, We do not have
a broad gauge line up to Gauhati.
Whereas the all-India average is a
length of 8 per cent of railway lines,
in Assam it ig only 3.2 per cent. Roads?
In spite of the fact that this is an area
which requires connection all through
out for emotional integration if not
otherwise, what we have today is that
cut of 100 square kilometreq we have
5.7 uquare kilometres of roagqg com-
nared to the all-India average of 18.
But in this area we have got even this
mucl. not because the Central Gov-
ernment was very keepn for develop-
ment but because we have the three
more important foreign exchange ear-
ners- -tea, jute ang petroleum—and
thig ¢ ommiunication is done to extract
these three resources, We have sup-
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plied yearg after years, the three mos
important foreign exchange earmers of
this country, Whether I agree or nof
with whatever the students have done
for plocking petroleum, at least after
the petroleum hag been blocked every.
one is asking me, “What has happened
to Assam?” 1 have replied sarcasti-
cally of course, that I do not know
what has happened but this must have
happened that at least once, because
of these development you gre taking
interest in Assam. I join issue with
Mr. Bhupesh Gupta because he said
that the Assamese people have been
misled by other forces. I say the
Assamese people have not been
misled. The Assamese people, after
full deliberation have gone for the
movement. But this fertile ground is
being sought to be used by communak
forceg like the RSS, by secessionist
forcess We do pot like it. But re-
member, if you do not do something,
Assam ig fertile ground for the divi-
sive forces, secessionist forces and
communal forces. It is no use lament.
ing here. Solve the problem once and
for all. Sir, coming to statistics, I
will give one set of statistics about
the apathy of the Government so
that the Home Minister and the offi-
cialy may note them. The agricuftural
development assistance from The four-
teen nationalised banks ang the State
Bank of India up till now has been
Rs. 142 crores for the northern region,
Rg, 532 croreg for the gouthern region.
And what is it for the north-eastern
region? For the entire porth-eastern
region comprising Assam Meghalaya,
Manipur, Nagaland and Tripura and
two Union Territories, ghall I give the
figure? It is only Rs. 8.37 crores. Now
how does this figure of Rs. 8.37 crores
compare with the figure of Rs = 532
crores? And then if the people of
Assam say that the Central Govern-
ment hag not looked after them well,
if the people fee} gadly neglected
and a sense of jsolationism grows in
Assam, can you blame Assam for it?
Why don’t you blame the Clentral Gov_
ernment for the entite apathetic atti-
tude which they have taken? I; is

60
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because Assam is burning that both
cides of the House today are expressing
their concern over Assam., May I ask
hon, Members; Did you express any
concern at that time also when we
raised in thig House, long before—al-
most two years back—the question of
infiltration? Did you eXpresg any con.
cern when these paints were raised
times without number in thig House?
Let us not forget that, We do not want
secessionism to grow. We are as pat-
riotic as anybody else. But remember
unless you tackle the problem of
Assam with al} geriousness, this may
be the territory which we may lose.
We do not want to lose it. The solu-
tion lies not in lamenting over what

[has happened in Assam but in really

trying to settle the issue. It must be
done by the Central Government and
the Home Ministry. (Time bell rings).
Sir, give me five minuteg more.

Now I am coming to the President’s
proclamation This has a direct bear-
ing on the migration question. Sir,
what ig the position today on this
question? I wil} quote from a book
titled SONS OF THE SOIL, written
by Myron Wéiner, I hope the figures
I am going to quote will amply prove
the point because Mr. Bhupesh Gupta
expressed his doubt to whethsr the
apprehension of ethnic people of
Assam that they are becoming a
minority is ture or not. I quote:

“The population of Assam (pre-
sent boundaries) in 1901 was 3.3
million, Had As$dm’s population in.
creased at the same rate as the rest
of Indiag from 1901 to 1971 (130 per
cent) her population would now be
7.6 million rather than 15 million, a
difference of 7.4 million. Actually,
the proportion of ‘migrantg and des-
cendantg ig substantially greater
since large-scale migrations into the
state commenced in the middle of
the nineteenth century. If we ac-
cept the 1891 census estimate that
one-fourth of the population of the
Brahmaputra valley was then of
migrant origin, we can estimate that
the migrant population (and itg des-
cendants) in 1971 was more like

.
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8:5 million, as against gn “indigen--

ous” population of 6.5 million.”

62.

Now these figureg are not compiled
by the Assamese but by an internatio-
nal expert We have 85 million of
migrant population ag against 6.5
million of indigenous people.

AN HON. MEMBER: And what ig
the growth rate of production?

SHRI DINESH GOSWAMI: Com-~
pare the economic growth rate I have
got the figures., If Assam had been an
affluent State, the persent apprehen-
siong would not have been there. Be-
cause we are not an affluent Stafe, we
have been neglected, the apprehension
ig genuinely there. May I also quote
in this conext a report from the Cen-
sug Commission headed by Mr Vaghai.
walla, who later occupieg one of the
important position in the Defence Min-
istry. I quote, “Rightly tapped, this
migration is likely to alter permanent.
ly the whole future of Assam and to
destroy more surely than did the Bur-
mese in 1820 the whole structure of
Assamese culture and civilization.” I
am quoting from a Government of
India report from axn officer who was
later posted here. Thig is the fear.
This ig the apprehension, The appre-
hension is real. Kindly take note of
thig,

Sir, it hag been said that there is no
definition of a foreigner. I am gqur-
prised at it. How can it be that even
after 32 yearg of independence, we do
not have the definition of a foreigner?
If we do not have that definition, may
I know from the hon. Home Minister
how they were deporting people? I
know that they used to deport people
even before thiy agitation Lakhs of
people have been deported. If there ig-
no definition of a foreigner, hoy is
that such deportation wag possible?
How can you deport people if you gay
in India there js no definition of a-
foreigner? I told this to the Prime
Minister when I met her last. T gaid:
For Heaven’s sake, don't say that.
there is no definition of a foreigner.
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Because the moment you gay that,
you invite the people to flock in large
numbers on the fear that e Téntral
Government may define foreigner to-
morrow and the migrafion in greater
flow take place before the definition is
put in a gtatute book, I can under-
stand a different approach that the
constitutional definition may not be
sufficient to solve the complex problem
of Assam and that it will have a fresh
look. I can understand that approach.
But when ybu say that there is no
definition, you are bringing in inter-
national complications, I know that
there are cases of persong going and
coming 17 times, 18 times. Well here
the Central Government is ¢a¥ing that
there is no definition. They will ask
how they can be deported go long as
ne definition is there. In the absence
of definition they are not foreigners,
they can legitimately argue. There-
fore, let us pot put such gn absurd
proposition. .

Sir, it is true that there has been
violence, 1 have made it very clear
‘on all occasions that I spoke on this
subject thal we are against all kindg of
violence and we abhor violence. But
let ug not make it a mere question of
violence, law and order or a linguistic
or a communal question, and let us not
forget that if actually Bangladesh
people from there are to be deported
or if their names are to be deleted,
they will be linguistically Bengalig and
to a great extent commun‘itywise,
Muslimg because 70 per cent of the
people there are Muskims. If you try
to look at the movement ag being
against the Bengalig or the Muslims,
you lose the perspective, It is against
foreigners, whether they are Bengalis,
* Burmese or Nepalese ang not against
any Indian citizen, Everyone of us
have gone through the experience of
political agitations. Often violence
takes place in political agitations, 1
condemn violence without reservation,
“But let ug look at the other side of the
story also. What happeneq in Nahar-
katia. An 8 year old Assamese boy
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wae killed, and, thereafter, guddenly
violence took place. Near Barpeta, a
student of class 10, Dilip Huzuri, was
killed. Thereafter, violence took place.
A number of boys were killed in
Duliajan. According to the official esti-
mates they were five and according 1o
unofficial estimates 13 to 100, Rahin
Mitra was killed. Unfortunately, the
Home Ministry hags not placeg thig fact
in correct perspective before the House,
I was under the impression that Rabin
Mitra was killed brutally. Therefore,
the police had to use lathi-charge or
firing and the boyg died. The facts are
otherwise. The police resorted simul-
taneously to firing, lathi-charge gnd
tear-gas shells at Duliajan with the
result that officially five people died
and unofficially 13 to 100, but I do not
want to go into that. Even let us take
the official figure of five. Do you not
think that it ig very difficult to con-
trol the emotions of the people? T do
not want to justify violence, I abhor
violence. The students are trying their
utmost to keep to non-violence, know-
ing fully well that violence will dam-
age the cause of Assam, will make
people lose sympathy for the cause.

AR

Sir, there have been too many cases
of rape and molestation. I have here
with me 5 report gubmitteq by the
Medical Doctors of the Gauhati Medi-
cal College, who went to the site I do
not have the time, but I will read just
a few words -

“Within a short period of twe
hours, our nine doctors had to treat
as many as 90 cases, all of them ex-
cept one being victims of army atro-
cities, 42 of 90 cases treated were
females, 12 of whom complaineg and
showed signs of being raped whike
almost all others were molested.”

Sir, today, some friendg complained
and did rightly so about molestation
in the UP. 1 am gqurprised that the
national Press does not focus the cause
of molestation in Assam. And what
type of people have been molested and
raped! A girl of 18 years. Her photo
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ig in the report. A gir} of 8 yearg was
injured grievously by the police and
the army. Dg you think that the
father of that girl will have here-
inafter any good opinion about the
Indian army! Women of 80 to 90 were
victimg of gtrocities, And here is a
photo of another lady of 35 years who
was raped. I do not know whether
you will permit me to place thig docu.
ment on the Table of the House.
If so, I will be very happy. If not, 1
am going to give a copy to Mr. Zail
Singh and we reiterate our demand
for an enquiry so that he may tell us
whether these facts are correct or in-
correct, We must know whether these
facts are correct or not. The Medical
College authorities have asked the
journalists to go and verify and give
correct report of what happened.
(Time bell rings) Kindly give me four
or five minutes. I will conclude.

I am now coming to the President’s
rule. I am emotionally involved—
emotionally involved in the sense that
because our party withdrew support
to the Hazarika Government at a
moment when the State was in tur-
moil, it led to a vacuum in the State
and there was no Government for
some time. 1 differed with my party
and subniitted my resignation from
‘my party. I am not going into it
‘because  that will be merely
academic. But the saddest part of it
is that what happened in North Kam-
rup has happened after the President’s
rule was imposed. Sir, unfortunately
again many papers have reported
dabout the violence and all that, but
they have never tried to give g cor-
rect report except probably the
INustrated Weekly of India and some
articles which have come. May I
refer, Sir, to one report which has
-appeared in the Sun—again not an
Agssamese paper—of December 22,
19797 IT says:

“Such is the way in which news
is managed in this country that at
first the rest of India was given to
understand that the Assamese were
objecting to the Bengalis and call-
ing them foreigners, Some people
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criticised the Assamese for -calling
fellow Indians foreigners and faci-
lely accused them of disloyalty.

‘Why were people led to believe guch
grosg distortion...

Sir, I am skipping some lines.

“Assam sadly lacks a  powerful
media which can attract national at-
tention, and has to rely on West
Bengal and correspondents from
Calcutta to pass on news to the
rest of India.

“Now, the West Bengal press has
always been very antagonistic to-
wards Assam, and for obvious rea-
sons certain interested quarters in
West Bengal want the Bangladesh is
to say. People will notice that all
news maligning the present move-
ment in Assam originated from the
West Bengal press or Calcutta-based
correspondents. Hence the vile pro-
paganda in the press abouf the As-
samese being ‘chauvinistic’ ‘paro-
chial’, militant disloyal and so on.”

I can understand, Sir, the feelings of
Mrs. Purabi Mukerjee when she will
read this report, but may I request at
least the All-India press to give =
correct and proper appraisal of deve-
lopments in Assam?

SHRIMATI PURABI MUKHOPA-
DHYAY: To malign all the press peo-
ple of West Bengal and to speak of
the people of West Bengal as having
designs against Assam is totally un-
fair. (Interruptions). And coming
from Mr. Dinesh Goswami, whom we
all know as a very responsible
Member (Interruptions) T think
he should not have quoted...

SHRI DINESH GOSWAMI: Why\
should I not quoted...

SHRIMATI PURABI MUKHOPA-
DHYAY: ... to malign all the press...

SHRI DINESH GOSWAMI.
not maligning all the press.

SHRIMATI PURABI MUKHOPA-
DHYAY:... and to say that the Ben-
galj people have designs against the
Assamese. .. (Interruptions).

I am
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SHRI DINESH GOSWAMI: I am
not maligning all the West Bengal
press. (Interruptions) z E

SHRIMATI PURABI MUKHOPA-

DHYAY: We are the best neigh-
bours. .. (Interruptions)
SHRI DINESH GOSWAMI:

Sir, I am not yielding. But what I
am pointing out—and this is my com-
plaint—is that the West Bengal press
has taken a partisan attitude, angd it
has been proved correct by the report
of the. Sun which is not coming out
from Assam. I think the editor, Mr.
Viswa Bandhu Gupta, is a Bengali
himself. (Interruptions)

MR. DEPUTY CHAIRMAN: Orde;,
please.

SHRI BHUPESH GUPTA: I do not
know what some of the Bengal papers
write. (Interruptions) But Mr.
Dinesh Goswami can rest assured that
the record of the left forces in West
Bengal has been to exercise the maxi-
mum possible restraint and preach
omity among the people of the diffe-
rent States, (Interruptions),

MR. DEPUTY CHAIRMAN; Order,
please. Don’t intervene like this. You
have made your point. That is all.

SHRI DINESH GOSWAMI:
I am not against the Bengalis. I have
not said a word against them. In fact,
I said when I heard Mrs. Mukerjee, I
could understand because the Bengal
press sometimes has given a coloured
version. I am not accusing the whole
Bengal press. I was referring to some
sections because my apprehension has
been echoed by the Sun. And when
I quote a newspaper, can I quote only
a part and leave out another part?

SHRIMATI PURABI MUKHOPA-
DHYAY: Why do you quote a dis-
torted version? (Interruptions)

SHRI DINESH GOSWAMI:
1 am not saying a word against the
Left Front Government, Let me put
the record straight. I have not said
a word against the Left Front Govern-
ment. I have not said a word against
Mr. Jyoti Basu. I have no complaint

[ RAJYA SABHA]

under Article 356 re. 68
Assam

against the Bengal people. 1 do ad-
mire that they have shown definitely
an amount of restraint. My complaint
is not only against a section of West
Bengal press, but also to a certain
extent against national press, that they
have given a partisan picture. While
they are depicting one side of the
picture, they are not depicting the
other side of the picture, they are not
depicting the complete picture, Sir, I
do not want to continue for long with
my speech. I am happy that the
Prime Minister has initiateq a dialo-
gue; Mr, Zail Singh alsg has talked to
the students. I hope he will give
some information to the House as to
what has resulted from the dialogue,
how the Government is approaching
the problem because from my speech
you can appreciate how terribly I am
worried, how sensitive I am feeling—
I am not only sensitive, but I am ter-
ribly worried about the future of this
region. I am worried because I am as
patritic, as non-communal, as non-lin-
guistic, as any other Indian. And I
do want that people of Assam irres-
pective of linguistic or religious affi-
liation to-live in peace and harmony
with the rest of the country. I do not
want any Indian citizen to leave
Assam. T repeat it, I do not want any
Indian citizen to leave Assam. Even
the students have also made it clear
through their press statements that
they are not against any Indjan citizen
irrespective of caste or community,
irrespective of the place from where
he comes. The only thing I wanted to-
say is unfortunately because we do
not have a press media our voice, our
anguish is not reflected in its proper
perspective. (Time bell rings). Let
me conclude by quoting from one
paper which has tried to understand
the problem, the Illustrated Weekly
of India...

PROF. SOURENDRA BHATTA-
CHARJEE: Oh, it is written by Mr.
M. V. Kamath! v i

i

SHRI DINESH GOSWAMI: You

may ridicule it. T did not interrupt
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any of the Members when they spoke.
I never do it. So please don’t inter-
rupt me. Whatever you want to say,
you say when your turn comes, and
we will listen to you, but now please
don’t interrupt me. I will only quote
what this paper has written. ..
(Interruption). If there is some-
thing in M. V. Kamath’s report to be
jeered at, well, you may jeer at it.
This is what he has written:

‘It would be an evil day if
India’s problem in Assam is turned
into a Hindu-Muslim or an Assam-
Bengal issue, What Agsam needs is
sympathetic understanding, not
strident criticism, sympathy and as-
surances that its voice is heard, not
charges of chavinism and commu-
nal hatred. The danger is that, if
the authorities turn their face
away from Assam, extremists there
may finally take over the State’s
policies. Already, national political
parties have lost ground in Assam.
Surely, that is not what we need at
this juncture of our history?”

Surely that is not what my friends
there want. Therefore, Sir,'I am con-
cluding with the observation of Mr.
Kamath. Thank you.

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I shall be entirely
above any political or regional or
linguistic considerations. Everybody
has said and felt that this is a very
sensitive issue. Therefore, the sooner
it is solved, the better it would be. If
we just have a little consideration to
the topography of that region, in
earlier days Indiang from other areas
went to die there, not to live, because
that was a landscape of cholera,
maleria and all other hazards. I very
sincerely share the feelings of our
honourable friend, Shri Goswami, that
many of the crops like tea, jute and
o0il that are contributed from there
towards the mainland should be re-
ciprocated by some other consumer
items from the mainland to serve the
local needs. T feel our present Gov-
ernment should see that by barter
system we supply other consumer
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goods that are scarce there but that
are available in the mainland, so that
local consumption may be taken care
of. Secondly, as regards communica-
tion, that part of the vast land is con-
nected with the main part only by a
narrow strip. Therefore, the commu-
nication system must be augmented,
not only by railway lines but by air
services also. There we have an
organised sector by creating small
States to give respect to local senti-
ments, and still there are many more
sentiments to be  fulfilled. Naga,
Garo and Khasi like Greek City
States want to establish their own
identity. We should develop unity
across diversity and this is very, very
applicable to that sector of our land-
scape.

The Home Minister should examine
snd see whether just one Governor
for the whole region is sufficient. I
must demand at the outset that you
should provide more Governors, and
Lt. Governorg for smaller States.
Assam should have a separate
Governcr so that the management of
the State craft could be simplified.
With just one Governor for so many
Stotes and so many Cabinets and S0
many Chief Ministers, with all Parties
and languages, I think the bureaucracy
wili always have an upper hand, or
they will always play an under-
mining role. We must be very care-

ful in that area because not only
buteaucracy has failed there. Even
oup valiant Army Officerg under

General Kaul as GOC Eastern Com-
mand failed and only when he was
changed we could save whatever we
could in the 1962 war, and even now
about 14,00 sq. miles are under foreign
occupation. That part is not attrac-
ting the attention of our dear friends
of Assam. But when a few fellew
citizens from other parts of India go
there, they become an eyesore, In
this context, I will_ recall a historic
event. Lord Curzon wanted to divide
Bengszl. Tt is 3 paradox that in free
India, at the very dawn of freedocm,
we got freedom with bloodshed And
now they are crimsoning the Ganga,
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the Padma and the Brahmaputra.
Meany Indians, either born or brought
"up in Bengal became great Indians
and great men of the world. Many
Bengali speaking Indians either born
there or brought up elsewhere also
became great Indiansg in India and
abroad. That became a very great
eyesore for the English nation and
to curtail and aurli their tendency
to be revolutionary and te curtail our
freedom struggle, they wanted to
divide Bengal as a precaution in
order to slow down and retard the
progress of freedom struggle. That
wag a very painful historical event.
We adopted it in free India and
Benga]l was divided at the time of
partition. A more mathematical or
pragmatic division would have been
West and East so that Pakistan could
have been only in the western side
and not on the eastern side. This con-
tinued till the Bangladesh territory
became an independent and sovereign
country. When East Pakistan was
there in its place, it was a sorebin
our lap and rightly or wrongly many
Muslim Indians were treated and
looked at as if they were spies of
East Pakistan, After Bangladesh
became free ag a result of the langu-
age war of 1962, things became:
different. In 1969 we saw a language
riot in Assam. It was indeed a com-
munal riot in disguise. Anybody
who was speaking Assamese started
attacking Bengalis and any Bengali
speaking person started attacking the
Assamese, People at that time forgot
to which religion they belonged. In
this context I recall a painful photo-
graph that had appeared in some
English daily in the Raj Bhavan of
Calcutta where the late lamented
President of India, Mr. Fakhruddin
Ali Ahmad, who was then 3 Minigter
in the Assam Cabinet headed by
Chief Minister Mr. Chaliha, was going
from Delhi to Assam when the com-
munal riot was there. The Bengalis
loved their language go much that
they did not even remember their
religion. That was why East
Pakistan fought West Pakis-
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tan and we were the saviours.
I also recall with interest ' the

manner in which our commanders,
Shri J. 8. Arora and Shri Manekshaw,
gave a unique call to our army to be~
have as liberatorg and not as congue-
rors, And our army did its best on
account of which we really solved the
problem in this subcontinent. Well, I
think the time has come now when we
can rectify our past mistake of divid-
ing ourselves. Forgetting our caste,
colour, creed, language and other
things, we have now to see that the
entire subcontinent is be projected as
one unit of common paternity or com-
mon maternity to be shared homo-
geneously and in a brotherly fashion
between the five sovereign States,
that is, India, Bangladesh, Pakistan,
Nepal and Bhutan. Well I think the
time has come now when we will not
only go in for g confederation, but
also for reunification, to stand on the
surface of the earth again as a very
very great nation and to depend on
ocurselves only thereby forgetting caste,
colour, language, religion and all the
other things. Therefore, 1 call upon
my dear friends of Assam to have this
in mind and see what should be and
what has been the definition of a
foreigner, Well, in the greater in-
terest of the nation and in the greater
interest of that area, I feel that we
should fix g time limit and see that
facilities are provided and employment
opporunitiey are created within that
time limit and we can also cause a
remigration of the elegible people to
the vast landscape of the mainland,
that is, to Madyha Pradesh, Rajasthan,
etc. and see that Assam is not over-
crowded. In this context, T also want
to remind the House that a lot of
people from Orissa also have gone
to Assam and, over the generations
possibly  they have become more
Assamese than the  Assamese
themselves. They are married there
and they live there as the sons of the
soil and many of these people are also
taking part in the national life also.
But the sentiment lies 1 feel, between
the Bengali-speaking people and the
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Assamese-speaking people. That act-
ually dates back to the British period
when Calcutta happened to be the
capital of the country for many de-
cedes. It was the time when there
was the Calcutta Presidency, when
there was the Bombay Presidency and
when there wag the Madras Presi-
dency. It is natural that people of
Bengal had gone towards Orissa,
towards Bihar ang towards Assam
for service or for education or for
cultural purposes and so on. 71 think
the Britisherg started engulfing State
after State in India by their Doctrine
of Lapse. So, earlier, those people
who were living in Calcutta, whether
they were Bengalis or non-Bengalis,
alsp started acquiring jamindaris
there and, as such, some of the people
from Calcutta, whether they were
Hindus or Muslims, whether they were
Bengali-speaking people or non-
Bengali-speaking people, gradually be-
came an eyesore for the people in
thig part of the landscape of the coun-
try. Now, Sir, I think the time has
come now when the Bengali-speaking
Indians should think in retrospect and
should restrain themselves and should
feel that they are all like brothers and
are equal citizens, equally Indians.
Similarly, the Assamese-speaking peo-
ple there also should in no way feel
insulted or hurt or injured or neglec-
ted. They also have a role to play in
the mainstream of national life. I
also appeal to them to reconsider their
stand because under the shadow of
this Assamese-Bengali controvery,
well, some religions are also coming,
in to play their role. In this context
1 must say with emphasis that Chris-
tianity has found a greater hold in that
region and I must say that when pone
of the honourable Members of the pre-
Vioug Lok Sabha brought forward the
Freedom of Religion Bill as a Private
Member’s Bill, it spread almost wild
fire in that area, and it looked as if
it was a fire from the natural gas
wells or the petroleum wells in that
region. Anyway, that alsg has resulted
in a different style in the voting pat-
tern of the last election and even

complete election could not take place.
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Now, | come to the question ag to
who the foreigners are who get en-
rolled. The Election Commission is
supposed to be a quasi-judicial body
and the Chief Election Commissioner
is supposed to be of the status and
capability of 3 Supreme Court Judge.
It iy unfortunate that during the last
32 years of our freedom we have not
fulfilled our desire that the Chief
Election Commissioner should bhe
either a Judge of the Supreme Court
cr of that rank. Similarly, the Chief
Electoral Officer of the State should
be either from the High Court or ot
that rank and style. But we have
failed very, very miserably. And also,
in retrospect, I blame my own party
that was in power; it could also not
do that. 71 think it is no use calling
one-man Commission as the Chief
Election Commissioner. He should
be calleg only agy the Election
Commissioner, because it is a
one-man body. Now, I call upon
the Home Ministe, to con-
sider this point, and see how the
Flection Commission or ity emissary
has failed to give a correct voters’
list in that belt not only but in the
whole country. I understand that
really more than 50 million people
have been debarred from voting.
Either their names were not there in
the voters? lists or wrongly appeared or
were struck off. So I fully share the
sentiments of the people of that belt
in not accepting this election process.
Therefore, the last election has been
incomplete. So T call upon the Home
Minister to see that the present Elec-
tion Commission must be properly
toned up. The impartiality and effi-
ciency of the present Election Commis-
sion are questionable. Therefore, that
should be given a very mercilesg fare-
well, At the same time, our friends
ot that belt should also see that
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Indians who have been there from
other parts of India cannot in any
way be considered as foreigners.

Therefore, this problem of foreigners
raust be very carefully tackled there
and also here. It is now time that we

should. also give a farewell to such
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unwanted things ag Kashmir is only
for those who are born in Kashmir
and not for gther Indians. All [ndians
must be considered as equals every-
where, in every square inch of India.
(Time bell rings).

With these few words, Sir; I feel
that the Home Ministry should very
carefully go over the situation and
should very tactfully solve the pro-
blem. In this context, there should be
no party barriers or political affiliations
coming in our way,

With these few words, Sir, I hope
the problem of the eastern sector
would be solved. , RIS

SHRI AJIT KUMAR SHARMA:
Mr. Deputy Chairman, Sir, about the
problem relating to Assam thig House
has been sufficiently exercised up till
now. But, unfortunately, as is gen-

eral the case of Assam and the north-.

eastern frontier goes by default. In
the House when we first started the
discussion on the Assam issue we could
not complete the discussion because
something else cropped up and took
precedence, Thereafter also, no suffi-
cient scope was given to the discussion
of this subject. Sir, the most impor-
tant aspect of the problem iy that
when we drew the attention of the
Government, of the Home Minister,
and of the Prime Minister to the very
startling fact of barbarous atrocities
on the village women of Assam, nei-
ther the Prime Minister nor the Home
Minister had a word of sympathy for
them. Sir, 1 said in the House that
it is 5 greater misfortune for us that
even the national newspapers did not
carry the news. The Prime Minister
has sympathised with the death of an
officer of Duliajan Oil India. We also
share it. But, Sir, T expected that she
had also some words of sympathy for
those wretched women who had been
raped and molested by the Military
force. by taking advantage of the cur-
few hours, at two o’clock in the night.
The military personnel bound all the
male members of the village by a rope,
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kept them outside and then entered
into the houses and raped the women.
Ang that every incident has caused
widespread revolt in the minds of
people. The Government of India has
not taken care to enquire into -this
matter, I request the Home Minister
to see that a proper punishment is
given to those people responsible for
such crimes and particularly the
officer who instigated the jawans to do
this hated act. May 1 also tell the
House, Sir, that I visited the entire
area, and two sub-divisions were
affected by this incident? I found the
people very much agitated and they
were on the point of revolting because
that was the first experience in the
whole history of Assam that women
have been raped by the military force

of our own country. Now, this
is a wvery  gerious affair which
must be taken note of by the

Government of India. There is a
reference by different Members to
violence there. It ig true that there
had been violence in some places.
But, as I said earlier, the most serious
violence wag committed by the gov-
ernmental agencies both in Duliajan
and North Xamrup. In Duliajan
the DSP conspired and fired on the
assembly of Satyagrahis, both maleg
and females, who were sitting there,
and 'killed 37 people on the spot. And
that created a mass frenzy which led
to the death of an officer. The frenzy
went against that officer because he fell
a victim to the conspiring police offi-
cer. I want the hon. Hom Minister to
make 5 thorough enquiry into both
these  incidents. Otherwise, the
credibility of the Government will
no longer be there in Assam.

Sir, the Governor, in his report, has
said gpecifically about the conduct of
the Members of the Assembly, be-
longing to wvarious parties, including
their legislative leaders. But the
Governor has not mentioned the root
cause of instability in that State. The
root cause of political instability in
that State is th. large-scale entry of
foreign nationals into that territory
and into electoral rolls. If you go
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back to the recent history of Assam
you will know that the Janats Gov-

ernment fell there because the Gov-
-ernment ordered the revision of
electoral rolls in the Mongoldoi

parliamentary constituency. The Elec-
tion department deleteg about 16,000
names of foreigners from the list.
And Dbecause of that, a particular
political party rose against the Gov-
ernment and withdraw ity support to
the Government, The Chief Election
‘Commissioner has wrote to me in a
letter ih April, 1979 that there are
two disturbing factorg in Assam
politics. One is the large scale influx
of foreigners which will ultimately
bring Assam to g position in which by
1991 the majority of the population
will pe foreigners ang Indiap citizens
would turn into a minority. The
second factor he mentioned is the
political parties which have enrolled
foreigners as voters. May I also inform
you that some political grganisa-
tions have been making a business
in thig respect. I know of
instances where they took money,
Rs. 100 per person, from every
foreigner to get his name, included in
the voters’ list, By doing so, they
enrolled a large number of foreigners
in the voter’s lists. These organisa«
tiong tell the people that once their
names are included in the voters’
lists, they will be treated ag Indian
citizens ang they will not be deport-
ed. On that ground everybody paid
from Rs. 100 to Rs. 500 to these
political workers in order to enroll
them as voters.

AN HON. MEMBER: To which
places do these foreignery belong?

SHRI AJIT KUMAR SHARMA:
These foreigners belong to Bangla-
desh as well ag the Nepal. These are
the two countries from which foreign
nationals have entered into Assam.

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): Sharmaji,
name the parties, if you can.

SHRI AT KUMAR SHARMA:
Now, Sir, after the Borbora Govern-
ment fell, a new Government w\ith
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the support of the Congress (U) and
the CPI was formed. The Borbora
Government had to resign beCause
there developed a conflict on the issue
of foreign nationals. On this very
issue the CPM also withdreyw sup-
port from the Janata Government.
Then came the next Government led
by Mr. Hazarika. He was thought to
be a docile man. But after being
two months in office when he decided
to take some gsteps against foreign
nationals, the Congress (U), the
Congress (I) and the CPI withdrgw
support from that Government. and
the Government fell. Today, alk
sorts of activities  are going
on like purchasing MLAg en-
couraging defections, ete. I would
tell the hon. Home Minister that with
the type of political activity that is
going on in the State, it will not be
possible to establish g stable Govern-
ment there. I again emphasise that
any Governments in Assam which
seeks to provide a stable political
administration must fulfil in letter
and spirit and with dJetermination,
the demands of the people of Assam
expressed through the mass satya- .
graha which has been continued for
last four months. I want to ask the
Home Minister whether he can give
me any example in any other State
Where on such an issue lakh of people

have participated to creaty mass
sanction.  Yesterday 5000 women
were Dicketing the Deputy Com-

missioner’s office in Gauhati. Women
have come out when young men
were killed by the police. The
women have said, “we cannot just go
watching our. childdren being killed,
we ghall be killeg first, let the police
and the mitiary kil us” That mass
satyagrah be peacefully continued
for more than four months.

Now, Sir, this movement has

brought about a conflict—g  direct
conflict—between the political
sovereign of that part of India and

the legal sovereign. The national
parties, the Assembly and the Gov-
ernment hag ceased to represent the
people. The Government hag ceased
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. 10 have control because their will is
quite different from the will of the
people who constitute political
sovereign. Now, Sir, any Govern-
ment that does not fulfil the aimg of
this moment, shall not continue even
for a month. I beg to request the
Home Minister that instead of trying
to form an galternative Government,
he should try to solve the basic
problemg raised by this movement
and implement the will of the people.
Hon. Members have pointed out...

SHRI KALYAN ROY (West
Bengal): Do you agree that extremist
and chauvinist elements are also

working in the area? e

SHRI AJIT KUMAR SHARMA:
Sir, for the time being I would tell
my hon. friend, Shri Kalyan Roy,
that the way these extrenoug issues
are being raised but ig a very
clever way of maligning the move-
ment in Assam. Let me tell Mr. Roy
that there is a great Chinese wall in
the big city of Calcutta. No truth
about Assam can pass thrpugh that
wall to the rest of India. There may
be some circulars as Mrs.
Mukhopadhyay was pointing
out; I have also seen 2-3 cir-
culars but some few people might be
doing it. That has got no impact. I
can assure Mr. Kalyan Roy that it has
got no impact. So far as the movement
and its organisers are concerned, they
have nothing to do with those cir-
culars. The people, in general, are
not interested in them. If you have
got a cyclostylying machine, you can
also print some such circulars and
distribute.

2 p.M.

Now the point ig that when the
Governor in hig report gave the
causes leading to the breakdown of
the constitutional machinery in the
State and the necessity of Presidential
rule, he-hag avoided reference to the
issue as to what the people want. The
people need a truely representative
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Government. If the Government does
not represent the people and its wishes,
they do not need that Government
which claims to be representative of
the people but actually is not. The
Government must represent ihe
people in the true sense of the
term. The Governor should have
also mentioned in hig report that the
military and police forces employed
by him perpetreted heinous actg in
the name of maintenance of peace and
order. He has also not indicated the
need of withdrawal of those forces from
Assam. Sir, would like to tell = the
Home Minister that in North Kamrup
on the 10th or 11th of December,
military personnel were posted and
on the 12th morning, the entire people
rose up with one voice demanding
withdrawal of these forces. They
openly told the Government that
otherwise they would revolt. Within
one hour, the Government had te
withdraw the Army. But since the
time of withdrawaj of the army till
today, no incident, not even a minor
one, has taken place, proving, con-
clusively that the military had been
employed only to harags and to teach
a lesson to the people, by some
interested officer in the army so that
the Assamese people could be taught
a lesson. That wag the main aim. I
admit there were some incidents,

SHRI KALYAN ROY: Incidents?

SHRI AJIT KUMAR SHARMA:
Arson cases did happen in the village
areas but all the arson cases were in
those areas where suspecteq foreign
nationals were there. This is a hard
fact which I want the Minister to go
and gee. This ig because violence is
not the character of the Assamese
people throughout. They have not
burnt buses, they have not burnt
trams. This movement, is there for
four monthg and nobody can say that
in the Gauhati town where lakhg of
people have been participating in the
movement, if even the hair of anyone
hag been touched. I regret many of
the Members from ~ West Bengal
raised the issue of anti-Bengali out-
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look. In my 30 years of political
life, I have myself never thought in
that 1line, As I said yesterday, 1
want them to change a bit in their
analysis and their approach to the
problem. I invite them to go and
visit different areas and then give
their comment. Do not give com-
ments on the newspaper reports. The
other flay I saw a report in Jugantar.
Some press reporters came to meet
the Assam students’ delegation at the
Calcutta airport. The student told
them, “We do not want to say any-
thing before we meet the Prime Min-
ister.” 'The correspondents ingisted:
“You must give ug what you are

going to submit through a memo-
randum.” The students said: “Sorry;
we cannot disclose anything which

we are going to tell the Prime Min~"

ister” Therefore correspondents got
annoyed. They pointed out: “Here

is a Minister; you must show respect”.

The studentg said: “We are not con-
cerned with any Minister; anybody
can be g Minister.” Next day I read
a three-column newsg item which I
must say is regretable. No responsible
paper ghould have published such a
report pouring forth only venom
against the Agsamese students. I am
not blaming anybody, but certain
things have been going on for a long
time and let the hon. Members
rethink over this iS8ue because we
cannot afford to lose that area, the
Brahmaputra Valley area and the
whole of the north-eastern area. This
valley is the only a region which has
been in the national current since
1921 and even much earlies. If you
lose that area, if you antagonise
them, then you lose the entire north
eastern region, the corridor of 38 miles
will not save you.

1 do not want to say many things
here, but the point is, if we do not
analyse that basic fact of the geo-
graphical inheritance of that area, the
whole problem will get much more
complicated. Now, Sir, some Dpeoble
have said something about Assamese
and their anti-Indian feelings. Let
me tell you, Sir, I belong to the
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Assamese community., Can you find in:
the whole country any other com-
munity which hag playing host to so
many lakhs of people from outside
for a continuous period of 50 years?
When the partition tock place 5 lakh
refugees were accommodataed by
Assam gladly. After 1971 another
two to three lakh refugees came and
they were accepted. From East
Pengal lakhg of people have been
coming and we have accepted them,
but when has the conflict started?
On humanitarian grounds, as human
beings we have welcomed them but
when they come and increase their-
number and on the basis of their in-
creaseq number they gtart putting
forward their claims as expansionist
rulers, nobody will tolerate it. After
being accommodated here if the
number of Bengalis becomes greater
or the number of Muslimg becomes
greater and if their claims are based
on that, nobody will welcome that.
That basgic fact should not be for-
gotten. It is not chauvinism, it is not
parochialism, it is an issue of na-
tional integration. In 1949 when
Gandhiji was in Noakhali he had
defined national citizenship. He said,
if a Bengali goeg to Bihar and he does
not become a Bihari and wants to-
keep his separate identity then he is
not an Indiap citizen. That basic
If I go
West Bengal and stay there I should
live there ag a Bengali. Otherwise, if
I stay in West Bengal and start
making claims on the basis of my own
community, nobody will folerate it
and one should not tolerate it. So, this
matter shoulg not be confused.
!

SHRI KALYAN ROY:. In West
Bengal all are welcome. You can
come there. There are thousands of

Biharig, Oriyas and others living
there,
SHRI 'AJIT KUMAR SHARMA:

Mr. Roy, I do not want to debate that
issue. First of all, listen to me and
then you will have your chance to
speak.  Now, Sir, everybody calls
Assam g miniature India, but calling:
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ang giving a speech is one thing and
what ig it in practice js a different
matter. Now, Sir, Mrs, Mukherjee
admitted that due to pecuniary diffi-
cuities a large number of people
came to Assam without valid pass-
port documents. So the fact is that
lakhs of people without valid docu-
mentg are there, They cannot be
termed as ‘citizeng of India’ and the
fight is against those people who are
not citizens of India and not against
those who aré Indians of other States.
There are people from Bihar, from
U.P., from Orissa, from Punjab, from
Delhi. Al these people were among
the lakhs of satyagrahis in the Assam
movement. If you had gone there,
you would have seen that all of them
have participated in the movement.
All Government officers belonging to
every language group—Centraj or
State—non-cooperated without any
picketing. And, may be, some two
persong might quarrel. Somebody
might happen to speak Bengali and
the other might be  speaking
Assamese, But that was not an
Assamese-Bengali quarrel.

In 1951, Assam was a bigger State
than what it is now. It comprised of
- the present Meghalaya, Nagaland,
Mizoram and Arunachal Pradesh also.
JAt that time the population was 80
lakhs. Today Assam is reduced one-
third of that size. But the population
hag gone up to 170 lakhs in 1976. Now
can you imagine the consequences of
such a situation? Can any Govern-
ment solve any problem if this con-
tinuous rise of population goes on.
And, again, what has happened
economically? What is the relative
position educationally? There i3 a
large growth of educataion in the
State. If we compare it with Gujarat,
which is one of the advATice States, in
Assam the pre-university scholarg are
1.7 per thousand while in Gujarat it

is only 1.1. If we take the graduates,
they are 2 per thousand in Assam
and 2 per thousand in Gujarat. In

the case of post-graduates, it is 0.15
in Assam but only 0.12 in Gujarat.
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If we come to the total, in Assam the
tota] scholars per thousand are 150,
while in Bihar or in Gujarat they are
only 109. This show as that the edu-
cated populataion has grown. But
they have no scope to enter anywhere
for employment. i

The other day, before I left for
Delhi, there was a huge meeting in
Gauhati. One Muslim village lady
wag speaking in the meeting and in
her own  unsophisticated way she
placed before the whole audience that
wherever they went, the doorg were
shut, she said. “If I want to send
my children to school, I do not get a
chance. If my son wants to get a
job, he does not get it. Every where
there is a blocking of the way.” This
blocking of the way and the increase
in the number of educated at the
same time have created an
economic crisis. In this very
House I have pointed out several
times that if we go to the village areas,
the entire land is occupied. 'The
Government of India gid not care
for long 33 years and forgot to think
Assam was a part of India. I accuse
the Government and the Government
bureaucracy at Delhi of being anti-
national and anti-Assam for long 33
years. It is not the Assamese people
who are anti-Indian. If you judge
by the Government policies provided
and attitude shown during the past
33 years, it will be proved that the
Government of India has been paro-
chial and has acted as an anti-national
agent in so far as Assam and the
whole North- Eastem Tegion are con-
cerned L : P

.. i

Now, Sir, in the villages they do
net get any land. Forest aregg and
cultivable landg are all occupied. If
they want to go in for employment
in the railways, in the Posts and
Telegraphs, in the banks, in all other
sectorg they do not have any oppor-

tunity. When in 1950 the Assam
Railway was constituted, all those
employees in the railways in the

former East Bengal part haq to be
rehabilitated.



85 Statutory Resolution

And none of the railways in West
Bengal accommodated even one of
them. Twenty thousand employees
were accommodated jin the Assam
Railways and, as g result, for fifteen
years no vacancy was there because
al] these 20,000 people had to be regu-
larised. This is the type of help,
accommodation and humanity shown
to the people coming from the nearest
neighbouring areas. (Time bell rings).
Sir, I would request you to give me
another five minutes.

Now, Sir, if you go to the banking
organisations, insurance companies,
Posts and Telegraphs, 85 per cent of
‘the people there are from West Ben-
gal and East Bengal and if somebody
feels about it you cannot blame them.
And that will not be parochialism
because these hard economic realities
ultimately do matter.

Now, Sir, I am just pointing out
these things not with the aim of
blaming anybody. What I would
emphasise isg that basically the Gov-
ernment of India has been following
a very wrong policy of development
in this area, Their policy so long has
succeeded in dividing the region and
not in integrating and building it.
In the Five-Year Plans they say many
fine things but when it comes to
‘actual practice results are very meagre.
Now Assam produces oil—four million
tonnes. It is equal to that of Gujarat
but you gee the difference between
Gujarat and Assam. Gujarat has de-
veloped the oil industry and they
have created g very good infrastruc-
ture for industrialisation with scope
for employment. But in Assam, even
the refine oil found within the State,
People had to agitate and go to jail
It was only after that that the Cen-
tral Government agreed to give a toy
refinery at Gauhati. One hundred
vears back the British people started
a refinery at Digboi and they started
the refinery nearest to the source of
oil. But what did the Government of
independent India do? When the
Expert Committee said that the re-
finery should be started at Duliajan,
they did not do it. They shifted it
to Barauni just to create a quarrel
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between Bihar and Assam. Out of the
four million tonneg of oil produced in
Assam, only 0.75 milMlion tonneg are
refined in Gauhati and another one
million tonnes at Bongaigaon. The
whole crude oil of Assam is the finest
for petro-chemical produets but no-
thing hag been done to produce these
products in Assam. Assam iz tradi-
tionally. famous for gspinning and
weaving and the polyester fibre could
have helped its gconomy ang provided
employment for more than a lakh of
people in the State. Yet nothing has
been done in that respect. Sir, I do
not want to go into further details
on this issue,

86

Tea gardeng are the asset of the
State of Assam. But what do we find
today? The monopolists have come.
British monopolists have combined
now with Indian monopolists. For-
merly the tea garden staff were
appointed from the local population.
But now all of them have been driven
out by the new ownens. Whoever is
the proprietor that comeg there, he
now brings his own people there from
hig own village or town. And do you
think it will not create any misgiv-
ing and agitation in the minds of the
people? This ijs what we have been
subjected to. The whole position is
like this.

What I would like to specifically
put before the Home Minister is that
for all this agitation and all the un-
happy things that have happened
there the Centra] Home Ministry and
the Chief Election Commissioner are
directly regponsible. 1 should say that
for the loss of the lives of as many as
65 young men, the Chief Election Com-
missioner is also responsible, 1 had
been in correspondence with him for
a very long time. On the Tth April
last year he wrote to me that if the
foreign nationals were not immediate-
ly removed from the voters’ list, a
grave political consequence will fol-
ow. This is what he wrote to me.
And then he informed me that he had
suggested to the Home Ministry to
take drmastic steps and submitted a
proposal to that effect. But on the |
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28th November last year in a meeting
he told us that although he had sug-
gested it to the Home Ministry, no
action had been taken. May I say that
if the Home Ministry had taken time-
ly action and if the Chief Election
Commissioner had honoured his own
words, the movement would not have
come about, the people there would
not have lost their lives and Assam
would have been saved from this
trouble, and s0 also the Government
of India, The Election Commission
wanted to hold elections forcibly, but
only succeeded in killing one young
student and could not holg elections
in 11 constituencies. I want that the
Home Ministry should look into their
filas and see what proposals were
given by the Chief Election Commis-
sioner for tackling this jssue. There
was a proposal for compiling a
national register of citizens. What has
happened to that? If that had been
done one year earlier, then this whole
problem would not have been there,
I1f only the Chief Election Commis-
sioner by playing politics in Septem-
ber, 1978 had not changed his circular
to the Election Commissioner of
Assam, the agitation would not have
come about, In his circular, he said,
“Don’t exclude any foreignens from
the voters’ list.” This wag playing
politics. I charge him of that. Now
the wider community of the Assamese
people have taken g pledge on the
18th November—every girl, every boy
and students in lakhs—that they will
die to save their land. It iz not a
question of saving Assam alone. It is
a question of saving India. I appeal
to the Members that this should not
be taken ag an issue of Assam but as
a national issue. If you lose that part
of India, then India will not remain
what it is. I said this in August, 1978
in this very House, while tabling a
Calling Attention motion, and then
Home Minister assured necessary
steps. He said that he would hold a
conference of the political parties and
the Chief Ministers. But no con-
ference wag held for a long time,
-Only on the 28th November they held
a conference spending two lakhs of
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rupees. They listened to our speeches
and left everything as they were. 1
wrote to the then Prime Minister,
sent him three telegrams to visit
Gauhati once, even for two hours and
discuss the jssue with the people and
the matter would be resolved. He did
not come, Similarly, I have asked the
present Prime Minister also to come.
It appears that the present Prime
Minister was also misguided earlier,
for during the election campaign, she
made speeches from where I found
that she was mis-informed by her own.
colleagues. Her colleagues have done
a lot of things there to aggravate the
situation there. I hope Mrs. Indira
Gandhi who has some acquaintance
with the problems of that area will
take urgent measures and not dilly-
dally or waste any more time. If she
can go to console the raped women in
U.P,, she has an equal duty to console
the wretched women in North Kam-
rup. So let her go there. And I also:
request the Home Minister to accom-
pany her. Let them go there, it
with the people and find a concrete
solution to the problem of detection
of foreigners and for deletion of their
nameg from the voters’ list and pre-
pare a national register and take
other measures, economic measurcs,
for tha development of that area. I
hope the Prime Minister and the Home
Minister would take immediate action.
I particularly once again request them
to make an inquiry into the cases of
murders and the police atrocities in
North Kamrup and Duliajan.

SHR] HARKISHAN SINGH SUR-
JEET (Punjab): Mr, Deputy Chair-
man, Sir, thig problem is a very com-=
plicated and serious one. It ghould
not pe looked at from any narrow
political end: it should be looked at
from a national point of view, ang all
the political parties in the country
should co-operate in finding a genuine
solution to thig problem, They ghould
try to alley the genuine fears of the
Assamese people because the agitation
has drawn into the mass of the people
of Assam. Tt is complicated, Sir,
because there are genuine grievances
of the Assamese people,
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There has been since long a migra-
tion, many people from various other
nationalities have been coming in and
settling there, and there ig a genuine
apprehension that the Assamese have
been reduced from majority to mino-
rity—some of our friends say that this
has happened—or that they are to be
reduced from mijority to minority,
affecting their culture and economy.
In this way it is a very serious ques-
‘tion for them especially when we are
faced with the problem of growing
unemployment and poverty which we
have not been able to eradicate in
-spite of our claims and promises,

The problem js very serioug because
for the first time in the history of our
Independence election in one State
could not be held. Sir, what happen-
-ed ig that as varioug placed there have
been attacks. Many liveg have been
lost. Many houses have been burnt,
and many innocent people have be-
come victims to this. I would like to
know, Sir, if anybody can cite that
those innocent lives which have been
lost ag the reports have come from
Dibrugarh, Nowgong or Kamrup, were
the lives of foreigners? We would
like to know what has happened to
that? Why is it so? Why is thig fact
being ignored? (Interruptions)

I do not want interruptions. I only
want to state this. Sir, between
August gnd November 18 people lost
their lives in the Dibrugarh District
and hundreds of houses were bhurnt
down. In November a Muslim vyillage
was burnt down in Nowgong and
three lives were lost. Between January
4 and 8, 1980, a large number of vil-
lages, both of Bengalis and Muslims,
were attacked and burnt down and
many lives—it is said to be hundreds—
were lost and 18,000 people were
forced to leave their homes. And in
this holocaust some Assamese houses
were purnt down. It so happens.
‘When such forces gre unleashed, it so
happens that whether there is 2 Ben-
gali or an Assamese or a Muslim or
anybody else is not taken care of. We
have seen what happens when such
forces are unleashed and that danger
comes there,
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Sir, it is a very serious problem
because today there is complete
anarchy and lawlessness in Assam.
With the bureoaucracy joining the
whole movement, it ig very difficult
to control the situation. I do not
know what my friends in the Govern-
ment can do by forming this Govern-
ment or that Government. By not
allowing this Government or that
Government thig problem cannot be
solved. If they are trying to find a
solution in that way, they are bound
to fail. But if they try to come to
some understanding in consultation
with various political parties and
various trends in the country to find
a proper solution based on some prin-
ciples, then, a solution can be frund.
Thig is all being done Sir, in the
name of ‘foreigners’. Nobody weoeuld
say that no restrictions should be put
on the foreigners. In fact, it is urgent-
ly necessary that in Assam 5 ban
should be put, some restrictions
should be put on the border so that
foreigners are not allowed to come
into the country and settle there. All
steps should be tkaen to gee that
foreigners are asked to leave. But
then thig agitation is not confineq to
the issue of foreigners. In fact asl
have gaid, if you go through the
number of incidentg that have taken
place and if an enquiry is made into
them, you would find that it is not
the foreigners who are victims of this
agitation, but it is the local population,
settled down there since 30 years or
40 years, who have become victims,
who have come from Bengal or other
regions or the erstwhile East Pakistan
ang settled there. And, Sir, althcugh
there had heen the problem of langu-
age and other things, nothing happen-
ed in 1977. This has not developed
all of a sudden. AIll the migration
hag not taken place yesterday or in
one year’s time or in two years’ time,
after 1978. In the 1977 elections this
problem wags not there. In the 1978
elections this problem was not there.
This problem arose when a by-election
to Parliament was to take place and

police officers were asked to go into
the electoral rolls to find out who are
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foreigners and who are not forzigners,
and—the figure is not 16,000—+7,000
nameg were deleted from the voters’
list, How many of them were for-
eigners, one would like to know. And
among those persong if anybody
wanted to represent that his name had
been falsely deleted, he was harassed
and he was not allowed to do so.
This problem became acute when the
Lok Sabha elections were anncunced.
And a big campaign was also launch-
ed in the name of deletion of the
names of foreigners from the voters’
list. All parties would support the
deletion of names of foreigners. But
how many names were delected?
Seven lakh names—I am saying this on
the basis of the Government’s report—
were deleted from the electoral rolls
in the name of deletion of foreigners’
names. And those who had voted in
1971, their names were not fcund in
the list. And most of them were either
Muslimg or Bengali settlers

Now, Sir, the situation is being
utilised by communa] forces Ly the
RSS, no doubt, and at the seme time,
as Mr. Bhupesh Gupta pointed out,
by American imperialists working in
that region. You know what was
happening with regard to the Mizo
agitation; you know what was happen-
ing with regard to the Naga agitation,
and how they are connected with
these agitations. He has quoted from
that paper “Brahmaputra”. 1 do not
want to quote it. But it has been
proved that separatism is being en-
couraged there by the CIA. Those
tendencies gre emerging there. Chau-
vinistic elements and pro-imperialist
agents are joining together to create
such a situation there,

Now, if you go into the problem,
what is the problem? This is 2 nrob-
lem we have inherited since our inde-
pendence, It is not confined to the
north-east region only. In this region
also the. problem was there kLecause
as a result of the partition of the
country unfortunately lakhs and lakhs
of people had to migrated from
the erstwhile East Pakistan and set-
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tled in this country, and lakhs and

lakhs of Muslims also had to migrate
to that country. I myself know what
happened here, how the Punjabis,
Pathang and Sindhis from Western
region of Pakistan came here and set-
tled in various States. They are
settled and no problem has been creat-
ed there. I am appreciating the
genuine feelingg of the Asspmese that
the number of persons who have come
there is so great that there i3 a danger
of the Assamese being reduced to a
minority. But this has not happened
only in Assam. In Tripura also the
same thing has happened. In the
border areas all these things happen;
so many things are happening there.
The Tripuri population hag been re~
duced to a minority while the others
who have come there and settled
there have become the majority there.
That problem is there. Really it is a
problem that should be tackled. But
here what is the problem? How
should we differentiate the problem?
If you go into it, there are lakhs of
Bengali Muslims gettled there by the
British in the low-lying area of
Assam 30-40 years before partition,
30-40 years before independence. If
you go into details, you will gee it is

these poor people who are being
attacked today. It is this second
category, apart from the displaced

persons, of thousands of Bengalis who
are being attacked today. They went
there and settled down there and
there is one Bengali district., That is
the position. There are tea estate
labourers who were retrenched and
who could not continue their job.
They went there and settled down,
from Rajasthan, from Central India,
from Bihar. These are the people
who are today called foreigners. And
there are Nepalese also. There is also
an influx, 3 continuoug influx, from
Bangladesh. So we have to differen-
tiate these people in dealing with the
problem, that those who are Indians,
those who have gettled down there
since long, those who coms under the
Nehru-Liagat Pact or Mujibur Rah-
man Indira Gandhi Pact, should be
treated separately. And we should go
into 1971 electoral rolls. Those who
/
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are gettled there and those who exer-
cised vote there at that time and
subsequently, we ghould go intgp these
details, We should not disturb the
whole thing, because after partition,
after independence, we have inberited
certain things by which certain peo-
ple in those conditions were forced to
leave those countries and settle down
here. So we should differentiate bet-
ween them, and those who are conti-
nuously coming in from those coun-
tries and trying to settle down in
India, they should be called foreigners,
and not those who 30-40 years before
independence were settled there 1n
Assam and have become Assamese
although they pelong +to different
nationalities. This differentiation
should be made; otherwize we will
play into the hands of foureigners. In
the northeastern region it ig a very
dangerous thing. Continuously since
our independence imperialists have
not been able to tolerate our indepen-
dence, they are not reconciled to ocur
independence; they are trying to
create trouble there between various
areas, between different areas of the
northeastern region. If we do not take
note of the differentiation we will be
Playing into their hands and ultimate-

ly those who desire to serve the
Assamese people, will alzo find that
the situation is out of hand. I know

from our own experience quring parti-
tion, at the time of independence, we
had agreed to Pakistan; even at that
time we had not visualised that to a
large extent large sections of the
population would have to be migrated
from that country to this country
and from this country to that coun-
try., The communal {forces which
were unleashed during these days on
both sides of the border had created
a situation which went sut of control
of leaders of both countries and
ultimately we had to reconcile our-
selves to this situation which we are
facing today. Similarly, today those
who can address the Assamese, those
who can address the Bengalis, and
others, will all find later on that those
forces of chauvinism, thoge forces of
foreign interests those who are inter-
fering in our affairs, will create a
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situation where mno solution could
ever be found. The situation
will go outof hand and there

will be danger to the national unity of
our country. That is why I request
that this problem should not be looked
at from any narrow political angle, no-
body should try to solve it from anar-
row political angke, it should be tackled
taking into consideration that we have
to strengthen the unity of India, all
the nationalities living in nur country
should have freedom, freedom for their
culture and economic and political
advancement; similarly the Assamese
should be allowed to enjoy their free--
dom, all guarantees should be provid-
ed to them too. That is why I request
that immediate steps should be taken
in that direction. Sir, I would not like
to take much of your time. The first
thing is to seal the border. Why is it
that we gre not able to do it? No out-
sider or no foreigner should be allow-
ed. Every effort should be made to
seal the border. We should also tell
the Assamese people that this type of
chauvinism if allowed to grow, would
be harmfu] to them galso. We should
differentiate between foreigners and
find a sclution to the problem and this
problem should be found on the basis"
of our citizenship law, on the basis of
our Constitution and on the basis of
the electoral roll which was there ear-
lier and under which people have been
voting for 10 years, 15 years and 20
years. The Govrenment should arrange
a meeting of all Partias with the
Prime Minister, including those who
are there in Assam, outside the Par-
liament, who take part in the agita-
tions and thereafter a complete golu-
tion to this problem should be found
out. This problem should be tackled
in such a way that nobody is allowad
to use the gituation for narrocw politi-
cal ends. That is why I say that this
problem should not be treateg as a
cne party problem. It should be treat-
ed as a national problem and a solu-
tion found with the cooperation of all
political parties .

SHRI DINESH GOSWAMI: For that:
this Party ghoulM keep out of it,
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SHRI HARKISHAN SINGH SUR-
JEET: Mr. Deputy Chairman, 1 could
have said so many things in fact, on
thig subject. If they go deeper into it,
it will only recoil on them. I did not
touch upon many aspects. What is
being done there is to burn the effigies
-of Comrade Jyoti Basu, who stands for
national integration, I did not go into
it because I am interested in finding a
solution, not only for others, but for
Assamese people themselves,

PROF, SOURENDRA BHATTA-
CHARJEE (West Bengal): I complete-
ly agree with my friend, Mr. Goswami,
that the problem is a complex one.
“The problem in Assam is not by any
‘means a problem between the Assamese
ang the Bengalis, as has been pointed
-out by some friends from Assam and
‘also from the other side. The Ben-
galis have been involved in this and,
if I may say so, have been the victims
of the situation over which they have
no- control, That is where perhaps
they do come in; not otherwise.

The other day, the Prime Minister,
Shrimati Indira Gandhi, while inter-
vening in the course of the debate on
‘the Motion of Thanks to the President,
began with the sentence that the pro-
blem in Assam is essentially an eco-
nomic one, That aspect has been rea-
lised Dby some of my Iriends from
Assam also. My sorrow is that a prob-
lem which is essentially an economic
‘one and which is, therefore, essentially
a national problem, which is particu-
larly acute in the entire Eastern
region, hag been depicted to be a pro-
blem of Assam galone. 1 perfectly
agree with my friend, Mr. Coswami,
‘that the entire North Eastern region
and the Eastern region have been com-
plaining about thig for a very long
time. The entire region has been
treated in a step-motherly manner
since Independence so far ag develop-
mental activities are concerned. It is
a well kaown fact that unemployment
which is g national bane is the most
acute in that part of the country. The
-doorg ot employment are closed-maybe
:a bit of variation of degree is there—
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ag much to the Assamese youth, to
the Assamese students 35 to the Ben-
gali youths and the Bengali students.
Who does not know the extent of the
unemployment problem there, both
educated and uneducated? Therefore,
it there is a problem, it should be and
it should have been tackled unitedly
and jointly by all those people, by the
studentg by the youth whgo are haunt-
ed by the gpectre of unemployment,
of peing deprived of any livelihood, of
being rendered idle and of ultimately
being pushed to the path of the anti-
socia] activities. That movement ac-
tually woulde have been a movement
in the interest of the nation and in the
interest of the exploited ang the
downtrodden people of that region as
also of the entire country, I regret that
a movemeni which is essentially of
this dimension has been allowed to be
channelised in a manner which is
defeating itg very purpose, This type
of movement is nothing new in India.
India was partitioned along with its
idependence. National independence
hag come with the vivisection of the
country, with the vivisection of Ben-
gal and vivisection of Assam,

AN HON. MEMBER: Of Punjab

also.

PROF, SOURENDRA BHATTA-
CHARJEE: Yes, Punjap also. But,
abcut Punjab, the speaker who preced-
ed me immediately, was telling and we
know what sort of movement ultimate-
ly led to the partition of :he country.
The root cause—it was . .xploited in
diverse ways—was economic and the
greater exploitation of the Muslim
community and their greater poverty.
But that was not channelised in the
proper direction. Now, my anxiety is,
my regret is, over the way in which
genuine grievances in that region of
the country are being channelised. My
regret is only over that. Now, my
friend, Prof. Sharma, who hag been
in the same movement with me for a
very long time, knows about this and
it pains me to join issue with him. He
has not spelt out the aim of the move-
ment. What precisely is the aim of
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the movement has to be spelt out be-
sause g solution hag to be found, whe-
ther it ig just a question of deletion of
the names of foreigners from the
voters’ list over which there can be no
two opinions, or something else. In
the voters’ list in our country, there
can be no place for any foreigner.
Now, foreigners are those who appear
%0 our mind a5 people with whom we
ean have no connection whatsoever.
Then, why has this issue become so
much complicated? A foreigner is
easily identifiable and historical rea-
sons are there. (Time bell rings).
Mr. Deputy Chairman, I crave your
indulgence. With regard to foreigners,
the historical background hag been
explained by the honourable Member,
Shrj Surjeet, the background in which
people poured into ,Assam, West Ben-
gal and Tripura, and the tension result-
ing therefrom is a part of history.
Assam’s geographical situation, going
over of Sylhet which was a part of
undivided Assam, to Pakistan migra-
tion of the population from there the
eontiguity of the district of Mymen-
singh and Rangpur and other greas to
Assam, made it convenient for the
poorer people to go to Assam, Perhaps
it was the only course open to them;
they migrate to Assam. But, over and
above that, we used to read during
our student days that Assam is an
ethnic museum. For a long time
Assam has been the birth-place, the
kabitat for the people of different
linguistic groups. Now the situation
has changed to some extent after the
rcreation of so many States in that
region, consequent upon the very
legitimate aspirations of the different
- sections of the people there. But
even then the peculiarity of Assam,
the composition of its population, can
be realised from the statistics read
out in the House by my friend,
Mr, Goswami, that is, the Assamese
are 6.5 millions there and the non-
Assamese are 8.5 millions—if 1 fol-
lowed him correctly. Now, this is a
very unique position, undoubtedly, to
Lie found nowhere else in the country.
This peculiarity of Assam has to be
recognised.

979 RS—4.
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What is the solution? How te
change? Can it be just that 50 mil-
hon people can be converted into
Assamese? Is it possible to find a
solution where only one linguistie
group will be there and the other
linguistic groups may be settled else-
where? Is such a solution possible?
I think nobody suggested g solution
like that. Then a way hag to be
found in which all the linguistic
groups can live in perfect amity, co-
operate with one another and work
jointly in developing the State and in
compelling the Union Government to
allocate resources for the develop-
ment of. that region. Now the prob-
lem of foreigners has assumed such
an aspect because of the fact that
these foreigners are not perhaps
foreigners in the conventional g¢ense
of the term; they are indistinguish-
able from the population, from the
people who have been residing in
Assam for a very long time. The
pressure of population on Assam has
been referred to by my friend,
Mr. Sharma; from 8 millions it has
now come up to 15 or 16 millions or
17 millions.

About West Bengal, the difference
is that the Bengali speaking people
are involved in West Bengal. West
Bengal is a Bengali-speaking State.
That is a place where those coming
there are Bengalis. Otherwise what
is the position? West Bengal has a
cne-third of the territory of the un-
divided Bengal, with a population at
the time of partition, if 1 remember
correctly, standing at 25 million.
Now it ig about 50 million. It has
come to that. At the time of Inde-
pendence, when partition took place,
when the country was divided, our
national leaders assured that the pro-
blems of these people would be the
national problem. But we know for
the people who came over there from
across the border to that part, whe-
ther West Bengal or Assam or any
other adjoining State, the Union Gov-
ernment did not do what was their
promise for them. This burden of

o
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the population required a tremendous
investment on the part of the Union
Government if the economic problems
that did arise in consequence should
have been solved, That was not done.
That was not there. This is a pro-
blem which is common to both Assam
and Bengal. And it is because cof
that, the prevention of infiltration of
foreign nationals hag been rendered
al]l the more difficult. But, Sir, what
has been perpetrated in the wake of
this movement? 1 perfectly agree
that there should be a direct, first-
hand knowledge as to how the move-
ment is being organised. Apd 1 do
not challenge it. But what has been
the outcome? 71 have seen its back-
lash its snowballing affect. I went
to Alipurduar, which is an area very
near to Assam and where those who
have been evicted from Assam are
taking shelter in the hope that they
will be able to go back one day. A
youngman, about 28 years of age told
me in tears: “I was born in Assam.
1 produced the documents. And
thereafter, all my documents were
snatched away from me and they
burnt all my papers and ultimately 1
was driven out from that place.” I
heard reports that people were taken
from Sibsagar to Golpara in the bor-
der and were pushed into Bangladesh.
The question of how Dr. Mitra was
murdered has already been mention-
ed here. The case of Dr. Sankar
Chakraberty, a lecturer in the Gau-
hati Medical College, has also been
referred to here. A number of
deaths took place in Kamrup., All
those horrible incidents took place.
It is a blot on our national character,
on the face of our country.

(Time bell rings)

Now, Sir, this thing has to be con-
sidered that for the fulfilment of their
legitimate grievances, whether the
movement hag to be given a proper
erientation or not. A feeling of iso-
lation is there in Assam. That feel-
ing of isolation is also there in the
people of North Bengal, I was born
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in that area. In my time, in my col-
lege, Assamese students read. In
spite of Farakka, the feeling of jsola-
tion ig there in North Bengal. The
feeling of isolation is quite justified.
(Time bell rings) Sir, there are other
problems, burning problems and
serious problems. I feel that all
those who are residing not only in
Assam but in the entire region should
also work for the removal of those
problems. If that is not there its
backlash will be there, and we have
been seen it already. It will not be
in the interest of the nation. And,
Sir, advantage of that situation has
very conspicuously been taken by the
forces, all of them are not unconnect-
ed with the movement. This is an
aspect which, our friendg jn Assam,
our well-meaning friends with whom
we fought together, would do well to
take into account. It is not a ques-
tion between the Assamese and the
Bengalese who have so many affini-
ties, including, the affinity of their
language. And it is proper that we
should fight together and move to-
gether and work together to solve
the problem. But, at the same time,
the Government of India must not
dilly-dally with thig problem and
they must not try to utilise it politi-
cally., And the Prime Minister’s
emissary should not try to utilise it
politically by saying that Jyoti Basu’s
statements were responsible for it or
by saying that it is an interference in
the affairs of the other States as if
West Bengal and Assam are govere-
ign States. These statements do nqt
help, and this situation should not so
be politically utilised as to bring a
temporary advantage to the ruling
power. It is a serious national pro-
blem and it should be dealt with
accordingly. Sir, 1 hope that when
it is claimed that a strong Govern-
ment has come at the Centre, what-
ever be our opinion regarding that,
that strength of purpose will be
shown in this case with objectivity.
Thank you,

MR. DEPUTY CHAIRMAN: Yes,
Mr. Satyanarayan Reddy.
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5 flo  wmAEEW [F (A
ww) : fawex et FAzdm ww,
W wEer wrAtA § G41 gAT ¥ A%
fady qmw ar fage &Y AW ¥
faams & g afer agt F @M &
TE WG £l 99 AANl FT OAHC
g Wik WS AW A TG W@
2\ =7 waAl FIFE GF B HET
F gy wifow A A wa, |
IFT aF FIE GEr Tl gy (AFw
TEIAT L gH ATEA 3 (@ AFARC AF
fear zo #@et 9T W § w® qa-
§9g FT IH AAW F qdAr A F
qE F ST BAE@R F IR @Az
@A gY THFI gw FX ) g § WA
FrRTE AEIN F gT g} IT aEH
A F1 [W@EHT 0ET AT 2 (F
TF o% ¥ FEEG IEAF FOT FIE
Qqra qavsig A & W § AR 7E0
TE ARG HT IAAT A @ FLF AT
ST AT § 7 M AW F FAC A
WY S Ed w7 g T e
gam A #1959 F q] UF AR
gar wraw grr & fr oag @3 uw
@ mam ¥ 5w wv ® §, T
afEql #1 e FT R §\ zafad &
3 G99 ! d9S9g TH oW (g@Ar
HEAT AT A UF wgw wEww g
f& = maw &7 wearll w1 AeE-
AT @A FM I AW RN B
g9 F faar savanfen ) femnfo
W% T 9 AW qgAC A WAW
R AT AT fewiz § ogAdl ol
THRRE N qaswg &N AR
g R T g w7 A Wy g
A TEF AE-Ed g w3

CEE § Ag WIS ST AT sy
glawy et & fawd A ar i
uF ANeH iferw fadom adn
B AU T gw AW ¥ Fw
fafaver, wrzm fafwer wk a1t
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fafreet & ga w¢ fear £ 9%
I W1 gl fedie § A1 AR
§ AT St N aqrft wlv § g
Al wE gfear w1 AP N A
Al el M7 g S wwEA §
IFFI g@ w1 AifgH ) osEEr SN
47 (ewic §, § IR0 ww AwAe
fgiftam WIE @ Save W@ qIAC
T mrE gad aardy g | gEN T
giw feare §:

[The Vice-Chairman, Shri A. G.
Kulkarni, in the Chair]. ... .

(1) Postponement of unconstitu-
tional electiong in all consti-
tuencies in Assam till each
and every foreigner’s name
is deleted from the electoral
rolls with reference to the
Representation of the People,

Act.

(2) Immediate sealing of the
Indo-Bangladesh border by

adequate security arrange-
ments in order to ‘prevent
fresh influx.

(3) Detection of foreign nation-
als in Assam with reference
to the Foreigners’ Act and
the relevant articles of thr,
Constitution. , '

o g

(4) Deletion of these {greigners’
names from the woters’ lists.

(5) Immediate deportation of
these foreign nationals to
Bangladesh or Nepal, as the
case may be,
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[ @Yo Fesareran T4

Y v § fr oW @Y wiRad
we fFar § @g dwmfaat & fgamw
T ¢ faafo & fawow =+ 3
frgeam & wA ol & fawrw T6Y
£ IRIF 9% 8] wgr & ¥ Sa-
W ¥ Y A oA, AW F G W
£ A qU ¥ Ay W6 AR AT
F a9 ) § a fageardt adl werd
g1 A dvaRw ¥ F oAk T4
RE s ax ¥ feate § f5 owwr
aw S ded faee ®  qwEAT
ah& & @ fpar wm § S@ w@
fear o AR AEY fewiw § Al
™h @ ¥ oag O agwm fr
7g wgar faw Sa@ Aed fave ¥
frerey &1 & 7& &, afew  ag
TrETY A FT KT CFAATAEAA Gy
wr g, &% faaw W ag #wiwEA
31 am s § 5 o gufe =at
Hr g W AEEARE A W A gt
421 Pt ¥ SEa qz @se @ 3,
IEET HIAG AL AW RV A <@
& @t T S mwET W g, IR
wEr Al fam ow@r

I UF Iga & WA waer
St oawteal & @wma g\ gEw,
ag {5 9 wady @ g, 7 SUwAry
¥ WAA K KW U g q@ ¥ oAvn
F1 TwmT ag fawar g@F  qaS
R F3 Tl ¥ qamr fF oS gea-
Yo At Y, S g1 A1 awaT &Y
fadt & st 80 wfwas wafwal =7
gt fawar, afer ga¥ @wit &1 fawar

-4

7§ AFAT qz Qe ¥ faww
g sATmAmEe ¥ fgaw & nik
T AW # ogw fre ghE & g

!
|
|

!

Assam
FL gFd g, I9% TN F qEAHE
as sfear 1 dvaar wifgd 1 waw
7 fan wa, afex *€ Tt § 39
aw ¥ fged =1 gw fomse w@@ o
W@ §t taqde =ww Ifear & T
9 % q999g &0 T, IW AH
F gE@AT AT GO FH &
for o '

TF A gART AT AW g o
1962 ¥ Nfaal #1 guaw fegrgeam
97 gAT AT IFAT TAFEAR, 1962
FY FF T80 FT B M qg0 F1 af7-
9 FY a5 & fod FET AT AT
ST 37 90 fgegea™ ¥ ggTH uwdy
%, sl a1 v wi g My faefe
fgq ATR HEH | 9§ FE S
IEN IF IAE FT IAT FH w7
az B3 faam ug =€ =3 &5 =
safedl w1 fgwrea & foa §, =
fgrgeata &, 70w fgegear™ #1 fgean
79N § 1 TEF A ag gl 5 gw
BT ¥ FEFT AT @ §) 399 qar
wagr § fo gard gwedl Sa% g
fra ad% & &I

|

qg SAF fadAl #, 9a% wgv ¥
Fifer dar g W £ 5 ag gwrd
fgewe & @ a@t g1 odY
gifer a1 T gw W =fEd
g gue @il &, g ¥ F1 o
fegmr &, g0 #An ¥ Py feew
9T T HAT T § AT A1 qFATH
glar § a1 ®1g 4g0 waar 437 gar
gar A3 wX feggw™ w1 waw g,
ark feggeaa & vl &1 A" §
fegea™ &1 FTFX T 3@ HER
#1 g7 F F fad gaar qaT <@
F1fg
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TAF Qra-g19 §1 9gt & eqAvAC
wd € 5a Wa g, feehe , gfdiaa
NAFZH §, A6 qw fwadr agswg
Y =nfgy 4t 3adr wdqde @g ¥ @Y
21 gg qumw qqgE g faasy asg &
T F WA W uF faew &7 s AT
v g1 war 2 fa aut £ A< gaw w0
ATERT, A F A Fy ge$ F R/
FTE FIH ISTAT T W @ | 98 Fgar (F
Fg T EwifEat & g @7 wafai &
AT L, IFATIAT N ATAN & AW
Fmfadt & faerw § Wi T O ¥
i gafagi & faars § 7 fagre &
Frr wafagi & faas § 9t T 999 &
oy fagrfert ¥ faes € 1 g9 fgegeaml
g fergeama & w@¥ awr g, FliC &
AFT FAT FATC qF AT AGH & AFT
F9% qF A1 (grgeat it & f1T IgH U=
TR AR AW ) 0F g & faerw w9
AR ASY GO | FE WRAT G
% femmfdl, swar ¥ faarw ad
THCITE A AT A AT g 7
#gr & fr gz o gawfaee gadz § |
ag fwd) fergeary & fear & = |,
faeg Swe) Y 7EAT B, I ATRER TG
TG AE AT g 8 | g9d <@r fw
Am Y we faed &1 waw =,
afre A & zfag waa wswm ar
IR AT FAT, FATAT § AR AT =T,
ey ¥ W@ T91 | 9E ™ F9
qRAH § I F AW F—TFAATIE A
* fga® 78 WIET 9T | T8 B AT
YA §21 Y, IAF 1 AFT IT QFIA-
TUY FY QW FE & faq Wi agy F
AW ®Y sras AwT feew & fad ag
OFET qAT | THE H S AR A
- Y gad Wiy gg A OF agi & AW
- fergeara & wew T wadr fomaa
AT AT ATES § | 9E AT W qF
ge 9 M, EqA-HaFad O AR ET
WTE-STAG TLY @R ) TTF! G FH
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& fod fgrgeam o1 @aas, witqarer
A7 AT aAr & (&7 g7 wqmT B
gF I GG | | FgFaw 2T OF
AT 9§ X W FEAT -

‘i sEl & weer fgral g,
g 4R § 99 ag TfAzar gAny,
agg w47 fagmar smva § 9 &
fgt € g9 adw § femat g
g AR fgrgeam €, ¢ frgeama & dar
oIoq ¥ w2 A&, §W A g )
afed fgezata & AW S &0
WHME § ST aF S AT ALY G E3Y
2 98 GTHIT 3T HA(GF KT g FE &
feg wifarer &t =301 a9 9% ¥ AT
T 9@ @A | T I9 R Al g,
fggrars w1 @ HAGL TA0AT € Q¥ 5
S Ff w+C & eg §a FVHI AT |
HEA F AW T AT AT ATHL F
gae fad & 9% 8§ &t 95 ¥ Aad §
I HT EF T &, SH AGA FTET T &
e fgg@mm #1 ¢F q9T TET
femamy, gt 7R e §

SHRI AMAR PROSAD CHAKRA- -
BORTY (West Bengal): Mr, Vice-
Chairman, Sir, from the trend of the
discussion that has so far taken place
I could gather that the Members have
tried to give emphasis on two points.
One-is, the economic deprivation and
also the non-development of the area
of Assam and the adjoining area or
the north eastern region, have given
rise to the present serious movement
in Assam. The second point that has
been tried to be made is that depri-
vation in the services by the outsiders
has also ecaused some fillup to the
growth and development of the move-
ment. These two points were made
but none of my friends has given em-
phasis to the point that it is not only
a problem of Assam, it is not only a
problem of north eastern States, but
it is a problem of Hindustan, of India,
&8 a whole, It Assam movement is
allowed to go on or allowed to deve-
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lop in the line as it is going on, then
India will go to disintegration. There
is no doubt about it. There are many
States that are carrying the legacy
of the partition of India. The entire
thing is the aftermath and after-
development of the partition of india
and many problems have arisen as a
vesult of that. This has been stated
by some of my friends, but be that
as it may, what is the actual problem
now? We have to see the root cause
of this problem. There was this agita-

- tion previously also, but this sort of
agitation did not grow in the name
-of foreigners Only at a time when
clections were to take this problem
or this issue has developed geriously.
Before that no such problem had
been created in the name of foreig-
ners. Yes, Sir. There was a move-
ment on the basis of linguism, There
were some riots in that area. [ had
been to that place. I had been to
Lumding, Dibrugarh and Gauhati.
I was appointed a counsel to defend
the case of the riot-affected people.
So, the nature of the movement at
that time was different. This time it
- is of an aggravated type, of a serious
type, embodying entire India, agitating,
individual States or provinces to say
that the people coming from other
States or provinces and living in that
State will be outsiders, they will be
foreigners., People whose forefathers
were from the line of Dharitrashira
can only try to live in Delhi because
Indraprastha was the capital. So only
those who come from line of Dhari-
frashtra, Bhima and Darayodhana are
entitled to live in Delhi. Tt is a pecu-
liar argument. Those who are not,
even though they may be Hindustanis
or Hindus, they will be going to Orissa,
Assam or UP. They are outsiders.
This is a funny argument. We have
.never heard of it.

. Nobody denies that there are for-
eigners who are residing in Assam.
- But you decide who is a ‘foreigner’.
* There are laws. Under the law, it
ean be decided and they can even be
thrown out of the border. But here
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people who have been residing there
generation after generation have been
called ‘foreigners’. Some misgivings
were also raised when this question
was raised by Mr. Jyoti Basu, the
Chief Minister of West Bengal. He
requested Mr, Barbara, “you please
see, thousandg of people are coming
to this State and living in camps at
Alipur Duar. Yoy send your officers
and see whether they are foreigners,
or whether they are being termed as
‘foreigners’ although they have been
living in the province generation after
generation”. He also wrote to Mr.
Hazarika, who had formed the Minis-
try and become the Chief Minister.
Nothing was done. It is peculiar. I
will give you an instance. A person

- who was living there for more than

40 years—even before the partition of
the country—came here to Delhi to
lead g deputation. When he went
back, he was arrested. Why? Be-
cause he belonged to this or that
party. And he has been accused ol
committing a murder and the case is
now pending against him. If the agi-
tation is against the non-development
of the area, if it is against the pecu-
niary help not being sufficient, let
them start a democratic movement.
We have been doing it in West Bengal.
Nobody objects to that. In fact we
shall be a party to that because the
entire Eastern region has been neglec-
ted from even prior to Nehru’s time.
If you read the books, you will find
that the entire Eastern region—from
Orissa to West Bengal and Assam, in-
cluding Bihar—has been neglected
vear after year. If they gtart a move-
ment, we shall join it, but not on
these flimsy grounds. This is exactly
harming the entire integrity of India.

Somebody was saying that in Cal-
cutta they were outsiders People from
Rajasthan are there. In the jute mills,
in the engineering factories, lakhs and
lakhs of people from outside are there.
Have they ever given any slogan? We
accept that people from any State
have the right to stay, live and carry
on any trade and profession in West
Bengal. This is a constitutional pro-
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vision. So where is the question of
a slogan? 1n Kamrup, you send some
of your representatives. Or let the
Government send its representative to
see the camps. Thirty thousand to
forty thousand people are in the
camps., Is it a democratic move-
ment? Or is it a movement against
a particular people who have been re-
siding there for generations together?
What do they want? Do they want
to make it a unilingual State or do
they want to make it such that no-
body else would be allowed there?
It is not outside Hindustan, It is a
misguided movement. 1t is guided ang
confrolled by the foreign agents and
also reactionary people.

There is no time. They have kept
the Assembly in suspended animation.
Even then I would request the Gov-
ernment to politically decide the
matter and to take a step. At present
there is no Central Government, no
State Government. There is no law
and order. Whoever they are, what-
ever they want, with the help of some
police they are doing whatever they
can—molesting people, looting, com-
mitting arson and what not. I do not
like to say that. But let a solution
ke found by the Government. Now
the most strong Government has come
at the Centre. Let them come forward
and find a solution to the problem so
that India may not disintegrate. Thank
you.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Mr. Bipinpal
Das. Ag you know, Mr. Deputy Chair-
man’s instructions are to conclude the

debate. You can have five minutes.

SHRI BIPINPAL DAS (Assam):
_Thank you, Sir. I would not have
_taken the chance st all but for the rea-
_son that some gpeeches continue to be
made in order to either misrepresent
_the situation or to expresg misunder-
‘standing about the situation and that is
why, in spite of my ill-health, 1 have
_yentured to speak a few words.

Sir, the first point I want to make
© clear is, secessionism is alien to the
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vast masses of Assam. Assam has
been and still js, today, the stron=
gest base of Indian nationalism in the
north-eastern region, Ever since the
Mahabharata times—I will not give
you the details—right yp to the Sepoy
Mutiny of 1857 there are historical
facts and mythological facts which
will prove that Assam has been with
India culturally—may not be politi-
cally up to 1826. Up to 1826 Assam
was independent but culturally, from
the point of view of civilisation, Assam
has been part of India, continues to be
part of India and therefore no seces-
sionist movement or idea canp take
roots there in my State. That much
I must make very clear.

In the freedom struggle our contri-
bution is known to all. Everything is
known. But the people of Assam re-
ceived two shocks. One was in 1946
when the Cabinet Mission proposed
grouping of Assam with some other
States, thereby indirectly trying to
break away that region of India from
the rest of India. Then the people of
Assam rose in revolt. The Congress
High Commang of those day almost
accepted  the Cabinet Mission
vlan of grouping, but ynder the leader-
ship of Mr. Bardoloi, the then Chief
Minister, people of Assam rose in re-
volt and, fortunately, we had the bles-
sings of Mahatma Gandhi, Mahatma
Gandhi said, “You must fight it out.
In fighting it out, if it is necessary,
go out of the Congress. T hope Assam
consists of men and not manikins.*
Mahatma Gandhi said that. That was
the first shock Assam got. Somehow,
with the blessingg of Mahatma Gandhi
we fought it and we remained part of
Tndia. The second was in 1962. (In-
terruptions) No, I totally contradict
it. (Interruptionsy Yes, a referen=
dum was there.

In 1962 when the Chinese army was
marching down to the plains of Assam,
the entire army ran away. I wag in
Tezpur and an eye-witness. I saw
with my own eyes how the army ran
away. And in Parliament the Govern-
ment made a statement, very unfor-
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tunate 1 must say, with all respect to
the then Prime Minister, If was very
unfortunate. People thought: Well,
in a crisig, in a time of danger, nobody
is there to save us. What for are we
in India? That wag the second shock
the people there got. 1 must mention
here that it was Shrimati Indira
Gandhi who came down Tezpur on the
fateful day and told the people: Well,
I am here. You are a part of India.
When the Army ran away on the 20th
November night, in the early morning
of the 21st November, at 6 O’clock,
who was there? Not the other leaders,
not the members of the Government,
but Shrimati Indira Gandhi. And she
was not g Minister at that time, not
even an office-bearer of the Congress
Party. She arrived there at the ear-
liest, even before the Home Minister,
8hri Lal Bahadur Shasti, arrived, and
her presence there again sealed the

bondg of Indianism, Indian nationalism

among the people there, that they are
a part of the country just as the rest
of the country. Their feeling of
nationalism is very deep-rooted. It
cannot be scutled by passing events.
So don’t bring in the question of seces-
sion. Don’t try to misrepresent the
fact; of the situation. "

Sir, about the economic backward-
ness of Assam, I do not want to go
into details because my friend Mr.
Dinesh Goswami hag said enough
about it. I do not want to quote
slatistics. What 1 want to make clear
to the Home Minister is that for every
damn thing that Assam wanted, the
people there had to fight, hag to go
to jail. Why? TFor a bridge, they
went on a satyagraha; for a refinery,
they went on another satyagraha; for
a railway line, they went on a third
satyagraha. Without a satyagraha,
without a movement, the people of
Assam get nothing. That is the griev-
ance of the people. For everything,
every simple thing, we have to go to
jail and face lathis—sometimes bullets
also. This fact must also be kept in
view. 'This ia the background.
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Now, what is the present movement?
I have not participated in the move-
ment. But what dg J see there? What
is the pronouncement of the leaders
of the movement? It is against the
foreign nationals coming from Bangla-
desh and Nepal. Let me re-emphasise
it. It ig not a question of Hindus or
Muslims or Bengalis or Nepalis. It is
against the foreign nationals coming;
from Bangladesh and Nepal. Let it
be very clearly understood. If you
do not understand it, you will never
find a solution to the problem. Try
to understand the problem and them
find a solution. If you distort the
problem er misrepresent it, the solu-
tion will illude you. This is not
against any other Indians. The lead-
ders of the movement  the students
particularly, have repeated this many
times; yesterday also they have said
this, that thig is not against any com-
munity, this is not against any other
Indian nationals, this is a movement
to save the people of Assam, the im-
digenoug people of Assam, from a
large-scale influx of people coming
from Bangladesh and Nepal. 1 am
trying to focus the main point, be-
cause much has been said to misre-
present or to distort the facts. Let
us not run away from the basic issue.
It is a national problem. It i not a
party question. It is not a problem
of Assam alone. It is a problem of
the whole country. A solution must
be found to it. What 1 want to em-
phasise is that the problem is real
If you don’t recognise that the pro-
blem is real well, the consequences
will be dangerous. The crux of the
problem is what I said the other day
at the time of the Calling Attention
motion, that there is a genuine fear
and apprehension in the minds of the
indigenous people of Assam that they
wil] be reduced not only to a minority
but also that ultimately they will lose
their sociocultural identity, This is
the fear. Right or wrong, this is the
fear. I beg of you, Mr. Home Minis-
ter and I beg of the Government, to
find a solution to it. Once thig fear
is removed, other things can be cased
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eut. I never saw such a movement in
my life, though I was a freedom fighter
Takhs of people, half of them women—
some of thein carrying babies in
arms—eitting over night for the satya-
graha, Why? That fear has gone
very deep, deep to the last village, to
the last family. And that fear must
be removed. That is the question.
Why beat about the bush? We have
to find g solution so that this oppre-
hension and fear may be removed.

I am yery happy that the Prime
Minister has taken the initia-
tive I am sure she will find
a soultion Dbecause the people
of Assam have faith in her.
The Home Minister Mr. Zail Singh.
is very well known in Assam because
of the good work he did for Asasam
when he wag the Punjab Chiet Minis-
ter. The People of Assam would not
forget it. Therefore, Mr. Zail Singh has
a good name in my State. Happily he
iz the Home Minister, and 1 hope that
. some solution would be found.

This is my humble request to every-
body, Sir. With that I will end my
speech, The Prime Minister has taken
the initiative Some steps have been
taken glready, and thingg are moving.
These very student leaders refused to
attend a meeling called by Mr. Chavan
in November, and these very student
leaders have responded to the invita-
tion of the Prime Minister. This is
the progress. This is a step forward,
and ! hope, therefore, that nothing
will be said or done by anybody to
complicate the matters ang to create
difficulties for the Government in
finding a golution,

A number of people have lost their
lives in violence. Houses have been
burnt. Such things have happened,
but the worst thing that has happen-
ed is the behaviour of some army
Jawang for which I feel ashamed.
Some enquiry is necessary about this.
Compensation should be paid to those
who deserve. Enquiries should be
made about firings ang atrocities
commitied as reported.
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THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Thank you, Mr.
Bipinpal.

SHRI BIPINPAL DAS: 3 am just:
concluding. This is my last word, A
solution once for all must be found to
this problem. If no solution is found,

the consequences may be very very:
dangerous.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Thank you,

SHRI BIPINPAL DAS: Therefore,
I appeal to everybody to co-operate
with the Government in finding a
solution which will be satisfactory to
all concerned and not to create com-
plications any further,

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNTI): ghri Sankar Ghose,
five minutes please,

SHRI SANKAR GHOSE (West Ben-
gel): Sir, the problem of Assam is a
national problem. I agree with the
provious speaker that the patriotic
people of Assam will not support a
cessationist movement though 1 know
that there have been leaflets and
ramphlets regarding cessation.

Sir, there is a fundamental, basie
and legitimate demand behind the
movement, and there is also gross
aberration in the movement. Sir, we
have to solve thig Assam problem.
The Prime Minister has talked with .
the students. gir, 1 hope the appeal
of the House and of the entire coun-
try would be that this satyagarh would
not be resumed. The problem of
Assam has been brought to the
notice of the Country. The
question of the foreigners jg there.
The question of the electoral rolls ig
there, Flectiong i 12 constituencies
have not taken place. Now is the
time to solve the problem, not tg con-
tinue the satyagrah and not to conti-
rue the picketing in the oil fields so
that the refineries could refine (il and

s0 that Assam and the whole of Indik
do #ot suffer,
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The economic problemg of Assam
are serious and genuine. Mr, Goswami
and Prof. Sharma have drawn atten-
tion of the House to them, Those pro.
blems have to be golved.

So far as this movement being
againsy the foreigners ig concerned, it
ig legitimate and genuine, and the
Government ill have to find a solu-
tion to the problem. So far as the
allegation that the movement ig mnot
against foreigners but ggainst Indians,
that is our aberration of the movement,
That hag to be stopped by all means.
So far ag the foreignerg are concerned,
the border should be sealed. It is a
long border, but ;t should be sealed.

But those who have voted in 1971
and those who are covered by the
Nehru-Liagat Ali Pact or those who
are covered by the Mujibur Rehman—
Indira Gandhi Pact, should remain
there. TIm the Assam Assembly in
November, 1979 an answer wag given
on pehalf of the Government that Mr,
Mahindra Mohan Choudhry hag been
asked to prove his Indian citizenship.
Mr. Mahendra Mohan Choudhury, whg
hadq been Chief Minister of Assam, had
been asked to prove his Indian citizen-
ship. That wag an answer given on
the floor of the Assam Assembly. Sir,
this is gtrocious.

Sir, so far ag thig House is concern-
ed, the Home Minister had made a
statement that in Nalbari and Barpeta
sub-divisiong of Kamrup division, 41
persong lost their lives, over 3,200
houses in about 40 villages had been
set on fire and, g5 a resuk, 15,000
people had been rendereq homeless.
Thig is unfortunate. This part of the
movement we have already disapprov-
ed. —

Sir, India ig one ang whole, Sir, in
Calcutta or Bombay if a movement is
started that those who dgo not speak
Bengali or Marathi or Gujarati are
foreigners, then India will be in flames,
India will break up. Therefore, 5o far
ag the true part of the movement is

[ RAJYA SABHA] wunder Article 356 116

Assam

concerned, which jg also the declared
objective of the movement—the gtu-
dentg have said it, Mr. Goswamj has
said it and Prof. Sharma has gaid it—
it is directed against foreigners. But
when a reference ig made to what
happened in Tripura or Sikkim, it is a
different question. What hag happen-
ed in Tripura or Sikkim isg that other
Indian people have gone there and
there has been a different linguistic
composition there. That ig 5 different
question altogether.

Sir, so far as, unemployment in
Assam ig concerneq the Central Gov-
ernment must find a solution to that
question. But if the employment ques-
tion is mixed up with this foreigners
issue then it ig an aberration of the
movement because those who are
having employment jn Assam are not
foreignerg To the extent the move-
meny is pgainst foreigners, it is a
genuine movement, But it hag got
mixed up with gther things. The
danger comes from that. '

Sir, so far ag this movement is con-
cerned, it iy truly an unprecedented,
historic movement. There ig no ques-
tion about that. Vast masses of people
have participated in it. But thoge re-
fugeeg whg are there in Alipur Duar
or in Naxalbari are Indian citizens.
Some gections have taken advantage
of the movement so that against Indian
citizang the slogan of “foreigners”
hag come,

Therefore, we must pe very clear in
our fundamentalg in order {o solve thig
problem  We will pnot be able to solve
this problem it we treat any Indian
ag a foreigner. If in Calcutta a per-
son from Orissa comeg or , person
from Uttar Pradesh comeg or a person
from Bihar comes and T cal} him a
foreigner and start g movement, then
the whole of India will be in flames.
That iy not the purpose of the move-
ment, ag Mr. Bipinpal Dag hag gaid,
as Mr. Goswami hag said and as Prof.
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Sharma has said. That is not the part
of the movement. But certain sectiong
“have taken advantage of this move-
ment. ...

SHRI BIPINPAI, DAS: In grder to
isolate them, help the Government to
fing 5 quick solution,

SHRI SANKAR GHOSE: There-
fore, my appeal is that all the sectiong
of the House should make an appeal
to the gtudents and the other people
to call off the satyagraha now. The
Government has jnitiated talks The
Prime Minister has had talks; the
Home Minister hag had talks. Should
the satyagraha continue; if the oil-
fields are picketed, if the refinerieg do
not get oil, does it help Assam? « Does
it hekp India? Doeg it help to solve
the problem? Therefore, can’t we
from thig House gay that Assam has
done jts duty, that Assam hag brought
this problem before the House, that
we haye talked about the problem of
Assam? And now can e not from
thig House appeal to them to call off
the satyagraha and say that the Gov-
ernment will solve the problem?

THr VICE-CHAIRMAN (SHRI
A. G. KULKARNI). Mr. Minister.

SHRI  SADASIV BAGAITKAR
(Maharashtra): Sir, what happened
to my name? The. Deputy Chairman
assured me that my name was there.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): No advice has been
given to me by the Deputy Chairman.

SHRI SADASIV BAGAITKAR: Sir,
I would request you to give me five
minutes A non-Assamege and hoa-
Bengali taking part in the discussion
ig very material. A non-Assamese
and pon-Bengali taking part in this
discussion ig - vitally important. 1
would requesi you io give me time.

THE VICE-CHAIRMAN (SHRI
A, G, KULKARNT): Accha bhai, three
minutes, Go on,
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THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): The question is:

“That thig House approves the
Proclamation “issued by the Presi-
dent on the 12th December, 1979,
under article 356 of the Constitu-
tion in relation to the State of
Assam.”

The motion was adopted.

THE VICE-CHAIRMAN (SHR1
A. G. KULKARNI): Now we go to the
next item.
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